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‘Mr S, Sarma, on behalf oAr B.K.

Sharma, “who ts incharge of this case, prays for
“adjournment on the ground that Mr B.K. Sharma

A

" is unable to attend court for his personal reason.

Mr G. Sarma, learned counsel for the applicant, has

the .prayer, It is informed

hearing on 9=6-97,
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15-7=97 We have heard Mr‘,BoKwr ;armu \‘
o | } " learned Railway counsel at som lengthe |

- | ‘ ' Yhereafter Mr.Sharma submits t™at he is
;  unable to proceed with the heering of i
l - _ ' ‘ the case as certain records will have -
| o to be produc’ed. and he prays for time.
Two weeks time allowed to which the
. learned counsel for the applicant do |
! o | "~ not have any objection. \
“ List on 30~7-97 for heaxing.
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30.7.97 Mc. S.Sarma on behalf of Mr. |
v B.K.Sharma, learned Railway Counsel‘ prays for a
short adjournment on the ground of personal
difficulty of Mr. 'B.K.Sharma. Accordingly the
case is adjourned till 21.8.97. J
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{ Rl 21.8.97 Mr G. Sarma, learned counsel for the

applicant is present. The learned Railway
Counsel prays for some time to produce the
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l Lot “ records.
l The case is adjourned till 8.9.97 for
|

hearing. On that day all counsel shall remain
; present, or else the case will be heard ex
parte,
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CENTRAL ADMINISTRATIVE TRIBUNAL
'GUWAHATI BENCH

-

Date of Order .. .This the 8th Lay of January,

1

JUSTICE SHRI D.NeBARUAH, VICE=CHAIRMAN
SHRI G.l.«SANGLYINE, ADMINISTRATIVE MEMBER

1.

r

O.AeNOs 142/96

Sri B.K.Daimary
-G
U.0.I & Orse

O.A. 143/96

Ms.Nirmali Das

3.

U.0.I & Ors.

O.A. 144/96

‘shri S.Goswanmi

UeOel & Orse

4

Se

6.

2.

8.

9

O.Ae 145/96

‘#se Kamala Peka
eVs=

U.0.I & Ors.

O.A. 146/96 .

Shri P.J.Das

UeOel & Orse

O«As 147/96

shri P.K.Sarkar
a=\Vg=

UeOoI & Orse.

O.A. 148/96

shri T.K.Das
I-Vs-

U.OeI & Orse

O.AsN0.149/96

Shri S.Kumar
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10. O.A. 151/96
Shri P.K.Kakati eee
Ve |
. Ue0.I & Ors. Ceee

1{/ 0.5.152/95

'\// Shri D,Choudhury vos

| =Vge
U.0.I & Ors. “eee
12. O.A. 153/96 e
Shri S.K.Rai cee
-Vg= o
U.0.I & Ors. coe

13. 0.A.155/96

Shri B.CQBoré ;{0
“Vg= o
U.OoI & Ors. see

14. O.A. 193/96
Shri Rupak Chakraborty ...
“Va= |
"UeOeI & Ors, cee

15, Ouki 42/97

Smt. A.Devi .
B - ;
. UoOoI & OISQ ;o¢

By Advocate Mr.G.Sarma for all the petitioners,

‘e olo Applicant.

e Applicant

-

oo Applicant |

cee Respondents.

=

eeo Resmndents.

L R J

cee _Respondents.

eee Applicant.

voe Respondgnts.

eeo Appl»icant

see Respondents,

eee Applicant

XX Respondente

By Advocate Mr.B.K.Sharma for a2ll the respondents.,

2522&

G.LoSANGLYINEm ADMINISTRATIVE MEMBERl

The aboVe 15(£1fteen) Original Applications are
'disposed of by this Common order as they involve the same

. issue, facts and grounds,

contd/=




20 The Raiiwayikecruiimeht Board, Guwahati.iséu%d
the Employment Notice No.1/95 dated 26-4-1995 for thé

purpose of appointment in various posts under the North

'East Frontier Railway. In thisaOriginal app;ications vﬁ.
. are concerned with CATEGORY No.7 $ STENOGRAPﬁER z(Engli%h)

. 4n the scale of pay of k. 1200-2040/~ mentioned in tﬁe

oI | _ _

Employment Notice. Pursuant to the said Notice we hawe,éhe

following results =

wpate of Written Test : 27-9-95 L, '
. .xppmc)

Date of Speed Test 3 04-11=95 (for 80
Date of Speed Test & 05-11-95 (for 60
Date of Viva Voce Testy 08-=11-95

Date of panel :

approveds 09-11-95

We bim.)

The aelectioﬁ Board held the viva voce test on
8=-11-95 for the recruitment of Jr.Stenographer (Eng)

under Employment Notdice No.1/95 Cat No.7 in scale

&. 1200-2040/- and has found 16(UR -10,5C=2,5T-2, |
08C-2) candidates suitable for the said post and their
. names are recommended to GM/P/N.F.Railway/Malijaon

in ORDER OF MERIT.

SN Roll No, Name of Candidite

1. 810704 Anjali Devi

2. 810786 Asis Chakraborty

3. 810798 Mrityunjoy Ghosh B
4. 810018 ‘ Debasish Choudhury | !
Se 810589 | Rupak Chakraborty P!
6. 810777 Pradip Kr.Sarkar B
T 810761 - Nirmaldi Das Bt
8. 810767 Kamala Deka R
9, 810794 - Pabitra Kre.Kakati I
10. 810759 Satyanarayan_Goswam; _t

AGARINST S.C.VACANCY

1. 820123 T.Krishna Das !
2. 820246 Sanjoy Kr.Rai

AGAINST S.T.VACANCY

1. 830077 ' Bijay Ch.Baro
20 830108 Binoy Kr.Daimary. |

AGAINST O.B.C. VACANCY

1. 840025 ‘ Santosh Kumar -
2. 840052 Pankaj Jyoti Das.”

contd}-
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4 R
3. ~Further, the applicants infenn us in t
rejoinder that in response to the Enpioyment Notice ,;;:A:

2120 candidates had applied for the posts ‘advertised and
out of them 1520 appeared in the Written Test: 172 appeared

in the Speed Test; 47 were sent-for.Viva~Vbcg..Ultimately

16 eéndidates were successful and_wete-empaneiled'as above.
These facts have not been refuted by the respondents. The
panei»ﬁss'pnbiished on 9-11-1995 but no appointment of any
successful candidate was made by tﬁe respohdents. on the
other hand employment Notice No.1/96 dated 20<5=96 was
issued. on 10-6-1996 the applicants prayed to. the General
Manager, N.F.Radlway) naligaon to issue<appointment letters

‘ at the earliest. There was no response. Consegquently, the “

‘vapplicant submitted the Oriqinal Applications seeking

-‘direction on the tespondents to appoint them (the applicants).jg

Notice for admission-was 1ssued on 7-8-1996. Thereupon,
; Respondent No.3, the Chairman Railway Board, Guwahati
“published his No.RRB/G/41/90 dated 5-9-1996 cancelling the
'vpanel on the ground of various irregularitieso As a result.
the applicants amended the Original applieations seeking

= among-others.Quashing:shd settingfaside of the afetesaid

Ro.RRB/G/41/90 dated 5-9-1996. In the meantime ‘in the

':wﬂ absence of show cause from the respondente the Original

- _:‘Appucation was admitted on 9-9-96,

'34., | The respondents justify the eanceilation of the
Panel as follows - R

“®esoseit has already been stated that the
selection in question pursuant to which the
applicant has staked his claim fop appointment
has already been cancelled in view of the

various irregularities found in the selection

of Junior Stenographer in scale &, 1200-2040/-

against Employment Notice No.1/95 dated

26~4=95 conducted by the Railway Recruitment

Board, Guwahati, which has neceselated cance=-

llation of the entire selection are as ‘

followss= |
|

contd/=
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(b)

(c)

(a)

(e)

(q)

- “ecertificate. As a result, many of the candidates
‘414 not submit the same although they vwere

.and had diploma certificate. However, t
Railway Recruitment Board, Guwahati, rejected

‘didates were deprived of consideration for’

ment of candidates securing less marks and

‘have been handled by a single individual
' {Member Secretary, Railway Recruitment Board)

qualified persons as under :=

,‘In the advertiaament of Jr.Stenographer.
“required qualification was mentioned only

‘a8 Matriculate without indicating anything
-about the qualification of diploma in
‘shorthand and type-writting. The advertisement
~also did not stipulate production of Diﬁloma

qualified both in shorthand and type-writing
the .°

the candidature of many eligible candidatee
on the ground of non-submission of dip&ema
certificate, thereby deserving eligible! can=

aalection.

Sample test checks revealed mistakes 1n
totalling in the written paper and 4in c&mpu-
tation of marks which has resulted in empanel-

exclusion of candidateg’securing more mérks.

In the recrivtment process, it has been |

found that all the three stages of testing.
the knowledge and quality of the candidatee

instead of getting the works done hy different‘

(1) Setting of question paper foir written
_test.

(11) Selection of distation passage.

(11431) Preparation £inal marksheet 1nclu~
ding marks for viva-voce test only
‘done by MS/RRB himself without any
signature from other two members.
-.This has raised doubts of malpra-
‘ctice by MS/RRB.

As per Board‘s extant instruction 15% O£
marks for written test and viva=voce together
is required to be fixed for viva=voce.|But
in the subject selection, RRB/Guwahati|had
adopted 15% of the sum total of marks for|
written test (200 marks) shorthand test’ w'
(300 marks) as well as viva-voce marks|

(90 Mmarks). The marks of shorthand test(300)
was therefore irregularly included in compu=
ting the marks for viva-voce test. Thié has
allowed the selection authority undue flexi-
bility in the final allocation of marks of

a candidate though he might have secured less
marks in written test, |

-In a number of cases it has been Loted
that marks once allotted in the shorthand
transcription sheets have: been over-written/
defeced and new marks allotted, obtensibly
to favour the @andidates of evaluator s
choice. '

It has been noted in some cases, that thodgh
the shorthand dictation scripts do not| con-
tain certain materials of dictated passage,
the type transcription sheets contain Fhe» .
material of the dictated passage and in a ek

better way, This indicates adoption oé mal-
practice in conducting the shorthand des&.

A €
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(9) On a visual checking, it has been noted + .

AN

—

that in certain answer scripts(Tr nscrip- -

tion sheet) containing poor perform e
higher marks have been alloted in compari- |
Son to that containing better per ormance. |

ance,

The above irregularities in the selec=

tion are only illustrative and not

exhausg=

e tive. In any case, with the abbve‘irregu-

L : larities detected in the selection, the
respondents were left with no other option
than to cancell the entire selection, By
doing so0, no irregularity has been commi=
tted by the respondents - rather the same

has been done in

the ‘larger public

which has also brought confidence hmong

the public. The 1rregularitiea~werh detec- |

ted upon an enquiry conducted by the

Vigilance Deptt,
consideration of
- tion is question

of the Railway and in

such enquiry, the selec- |}

has been cancelled and .

interest |

the applicant should not make any grievance |
against the sanme.”

_5.'5’, 'In suppékt of the acﬁibnAof.the respondents, Mr.B.K.
Sharma, their leamned counsel, had submitted that the
\‘irregnlarities’é£é tdw>folds.'namely. befbre the actual test
took place, 600 applicants had been arbitrarily excluded
from the competition by the office of the Railway ﬁearuit-
menthoérd on.uhienable grounds, and during'thé entire

course of-the actual test 1rregular1tiesfwhi¢h.vi%iated'the

-selection @8 a whole had takeh p1ace. Under these ciréuéstan-,:

V LTk I.iv ‘;«%‘;‘:C""" o TR S g
PR T P L <
EIWE AL e

ces, .according to him, the action of the teSpondents in
,cahcelling‘the péhel in public interest cannot be-faulted ‘%
B A “ ¢ * b !
and: it should'be sustained. I '%
-6+ The applicants have assailed the action of th. ) 1

W

T -

FR ST

responderx't;sv in cancelling the select Ppane] above térm.ln_g
it as’iilégal,.érbgtrary. despotic, void and not maintainable

in the eye of law. Mr G.Sarma,

learned counsel for the

applicants/pointed out that the:émployment panel wds C

ance-

lled because of allegeqd Mmalpractices or irregularitjes but

not even a single instance Of malpractice or unfair me

Cr irregularities committed by any of the applicants o

ans

io

contd
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and _others, 1986(4) SLR 50. the action- of the respondents

"\ o 7 . {T

attributed or attributable to any of them has been cited Py

the respondents in support of their acticn. Referring to
the case of Progoty Sypply and Co-operative Society Ltd.

reported in (1995) 3 GLR 327 in which it has been held to

pf reasons and administrative action must nct only be

reasonable but free frcm bias and malafidej Mr Sarma submitf

that the respondents had on the contrary acted otherwise §

respect of the cancellation cf the select panel. The expres:
~ground for investigation was because of some alleged malprac- i

tices but in the end the panel'was cancelled on a contradic- ]

tory ground of irregularities. According to him, in the

face cf all these , there ie‘no escape ffom the conclusion

- that the respondents had with bias and malafide against the '
applicants, arbitrarily cancelled the panel. Further, the.
: : |

respondents without giving'an_opportunity cf being heérd'to

the applicants before such’'cancellation had arbitrarily

cancelled the panel According to him, such aotion is notl

sustainable in law and in this regard he placed reliance o
the case of Pradip Kumar Das and others reported in (IQBSD
GLR 459 which was upheld in the order dated 8.5.1986 in
SLP (Civil) No.66 of 1986 by the HOn'ble Supreme Court 'Mr
Sarma further referred to the order dated 14.6. 1996 cf - t

Tribunal in O.A No .9 of 1993 1n which after referr;ng to~

the aforesaid P.K.Das & others case and also to D.v Ramana .

to withhold appcintment of successful candidates without

giving them opportunity cf being heard was set-aside and '

quashed.

7. In the light of the above, we are nocw to consideri

whether the acticn of the respondents in cancelling the

contd/-
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seleét list of Junior Stenographer (English)'meﬁ;.

above is sustainable in léw. It has not beeh shown by_the“3,; if'V
respondents that the alleged malpractices or irreqularities
. referred to above were committed or attributed or a;ttibﬁ-”.

‘table to any of the present applicants. On the other haﬁé.

iflis seen from their submission that it is thegrespondents |
themselves who had committed the alleged maipractices‘or»}
"irregularities. The applicé‘nts have had to suffeﬁr beéau-se ;:?Z -‘1[
araegéd acts of omission and/dr commission of théireépo@- |
dents. Accordihg to the respondents they had'in the facts
.and the citéumstances of the case cancelled the select .‘
panel in larger public interest and in §rdef to bring.bublicA_'
ccnfidence in the administfaﬁion of the Nérth Eaét Frontier
Railway. These are indeed lofty ideals. Bﬁtiwe_are inlthése
C.Asvconcerned with the question whether on'their way
-towérds‘these'gdals the respondents had not trampled under
foot the rights of’the applicants. There is nc dispute of
the féét that the select Panel was cancelled by the respon-
‘dents without affcrding any opportunity of being heard to
the applicants béfore the cancellat;on Qas made. In the
case of Pradip Kumar Das and oihers (supra) 357 out of the
_ 790‘successful candidates whz had been‘empanelled‘were
screenéd out by ﬁhe North East Frontier Railway on thé
”Q:ognd that scme malpraciices were aliegedly committed by
.sdme Qf-them. No oppértunity of bein§ heard was given to
them by the_respondents'before such action was taken. The
Hon 'ble Supreme Court had held :
ere was necessary according to the rules
of fajrplay and natural justice that
these candidates who were included in
the original select panel of 790 candi-
dates published by the Commission had
acquired a right tc get emplcyment and

therefore they were entitled to be
heard before any pre judicial action was

contd/-
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- h§ve-acqu1red two rights, namely, the rightto get employ-

.beén'empanelled for appointment to the posts. They had

'6n the candidates. On the other hand, according to law ﬁﬁe

=2

| 9- \g/
taken. The judgment of the High Court
quashing the impugned order on the :
ground that it was vitiated for non-

compliance with the rules of natural
justice can hardly be assailed.” ...

) .-‘: . “ &
Thus, according to this Judgment, the selected candidates!:

ﬁéht and the right of being heard before any action pﬂejﬁ?
;diéial to them is taken. The learned Railway Counsel had
not cited any other case law to contradict this position.’

 fh¢ present applicants are successful candidates who had

aéduired both the aforesaid rights. The aforesaid judgment
of the Hon'ble Supreme Court was rendered against the

-hﬁd chosen to ignore the law laid down therein. We havefhb

 hgs1tat1on to hold that when the respéndents had cancelled

. the Select Panel without affording an‘opportun;ty of being

" heard to the applicants before the cancellation was m%de.

fﬁﬁey had violated both the rights of the applicants.,

8, Mr.B.K.Sharma had submitted that the fact that ;thé
applicants were selected and empanelled does not:bindithe
Railway authorities to abpoint the applicants to the ﬁoéts.
In fact, according to him it was clearly stipulated iA the
Employment Notice itself that the selection of thé‘caldiﬁates

by_ihe Railway Recruitment Board does not confer any.ri%%t
, !
Rallway authorities have the right to tefuseuappointmenéQV
Further he had referred to para 113 of the Indian Railwa;
Bstablishment Manual Volume I (Reviséd Edition 1989) in
support of his contention that selected candidates can| be
refused abpointments- We are aware that there are law and

rules in this regard. The para 113 aforesaid reads thus }

contde.. -
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"Selection of a candidate by a Board or|a
Railway administration is, however, no ‘
‘guarantee of -employment on the railway| o o E
which is subject to his qualifying in the = -

prescribed medical examination and to his

being otherwise suitable for service under
Gevernment .® ' e

Perusal of this rule/para shows that there mﬁ%t’exist a
fault or deficiency on the part of a selected candidate in.
orde:ﬂto deny him an appointment to a post under |the
railway for which_he was éelécted. In ;his'particular case

- however the applicanés wWere denied appointmentsvfor ﬁo v
fault of theirs. They had subjected themse lves to the rigours
of the examination and tests conducged by the respondénts
giving out the best they could with the sole expéctation
to come out successful within the standards set by the
respondents. No blame has been appoftioned to them. They
had not alsc been allowed to reach the stage stipulated
ih tﬁe‘para/rule mentioned above in order td ascértain
whether they are suitable for appointment to the pOsts.

It may also bé'mentioned here that the learned Rali lway
.counsei had séught time to produce certain records tc enable
him to make submission. He was allowed time. But though he
had prcduced some administraiive reccrds befbre us he was
unable tc produée any answer script for the‘written test
as well as the speed test including the paséages for the
speed test. The contentions of the respondeﬁts_agiinst the N

applicants with regard to the answer sCripts or marking

thereon are therefore not substantiated before us. -

S. - We are in a sociéty which upholds the supremacy of
the rule of law. Therefore, an administrative action which 't f
is done without observing due process of 1a§ or the relevant
law or rules prescribed is liable to be gquashed. In the
light of our discussion and findings above, we are of the

/( view that the respondents had arbitrarily and illegally
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cancelled the select panel. Therefore, the action of the
respondents in cancelling the penel is not sustainabﬁe i;
law. Consequently; the order No.RRB/G/41/90 dated 5-9;96?
(Annexure A.VIII) issued by the respondent Ne.3 and uhq;f
Railway Board letters No.96/E(RRB)/25/12 dated 7.8.1996f

and No.96/E(RRB}/25/13 dated 21.8.1996 mentioned theﬁein‘
insofar as they relate to category No.7 Stenographer(English)
of the Bmployment Notice No.1/95 dated 26.4. 1995 are liable
to be set aside and quashed Accordingly, they are hereby

set aside and quashed. Further, we direct the respon?ents

to complete the process of recruitment tc the posts éf
Stenographer (English) afcresaid in accordance with law and

rules within three months from the ?ate of their receipt

of this order.

10. All the .above Original Applications are allowed

in the lines indicated above. No order as to costs.

Sd/- VICE CHAIRMAN
Sd/- MEMBER (ALMN)

SR
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Cohsplidated_Apﬁfization as per order dtd%g§:2.97 in

,“

Misc. Petition No,29/97

0.A.K0.149/96
v gpri Sentosh Kumar ... Applicant.
‘ -Versus=-

Union of Indie & Ors. ...Respondents.
o ;

An Application under Section 19 of Administrgtive Tribunal's

Act, 1085, ‘ ' :
I NDEX

51.N0, Description of enclosures , Page To.

1. Application : 1 to ©

2 Verification . : 10

3. Annexure AJ ~ ——— ———\_____1\

4, Annexure AJII - - ———— 1A

5 Anmexure AJII — —— —— |9

B Annexure A, IV ——— " — — Yy

T Annexure AV — — — —m—— "

8. Ammexure AJVI , (b

S. Annexure AJVII ) I"F

10. Annexure A, VIII i 1

11, Amnexure AJIX ’Mﬁ -7

For the use of Tribungl'!s office:-

Dgte of filing
Registration No.

Signgture

Registrar
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1. PARTICULARS OF THE APPLICANT :

Shri Santosh Kumar,

Son of Shri Rajendra Prasdd,
Rly Qr.fo.8&C 5(A) Temple Ghat,
P,0.Pandu, Guwghati-12,

2. PARTICULARS OF THE RESPONDENTS

1.Union of India represented by
the Secretary to the Govt. of India,
Ministry of Rgilways, '
New Delhi. .

2.General Manager(P),
N.F,Rgilway,
Maligaon,
Guwahati-ll.

3+eChzirman, -
Railway Recruitment Board,
Guwahatl-l.

4.Menber Gecretary,
, Rgilwaey Recrultment Board,
g o Guwahati-1.

3. PARTICULARS OF THE ORDERS AGAINST WHICH THIS
' APPLILATION IS MADE

i. . This apPllcatlon is made for 1mplementat10n
of recommendation of the selected candidates for eppoint.-
ment as stenographer(English) 1nvthe_scale-of<pay

1200 - 2040 vide Em§10yment Notice No.1/95 catégory Ko7
(Annexure A.III) . .

ii. Restraining the respondents.ffom completing
the process of employment notice No.l/96 category No,1
(Annexure AJVIII), '

'iii. , Notificgtion dated 05.9.96 under Yo. RRB/G/41/

90 issued by Shri B.Kallta, Chairman, Rallway Recruitment
Board, Guwahatl cancelling the recruitment panels of

Stenographero R

;quVszx\ VBSXVEN- W
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stenographer(English) in scale 2,1200-2040 under
category No.7 of employment notice No.1/95 dated

26.4.95 and Craft Teacher(Bengali Medium) in scale

. £,1400-2600 under category No.6 -of Employment Notice

Ko.3/94 dated 19.12.94 (Ammexure R.I of the written

statement).

4. . JURISDICTION :
The applicant declgre thgt the subject

mgtter againgt which he want redresszl is within the

Jjurisdiction of the Tribungl.

5. LIMITATION :

The applicanilfurther declare.that the

aﬁplication‘is within the 1imitation prescribed‘under

_section 21 of the‘AdminiStrétiye Tribunalﬁs‘Ac£,1985.

6. FACTS OF THE CASE s

6.1 ‘ Thrt the appllcant is a c1tlzen of Indla
and as such he is entitled to all the rlghts.and pr1v1-'
1éges gugranteed under Constitution of India.

-

6.2 ' That the gpplicant has passed the 3econdary

School Examlnatlon in the year 1991 and nas obtained

diplomg in typing ond s enography The testlmonlals are

Venclosed in this appllcatlon and marked as Annexure AI

and Annexure Al II. ' .

6.3 That the respondent No.3 made an advertise-

ment for testing cgndidgtes for stenographer in the.

SCaleg.... '

},ﬁzwav3x\ et
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scale of pay 85.1200-2040 through Employment Notice
No.1/95 (Amnexure A.III) where it was‘clearly wiitten

under clause 12 of generel instrﬁctiohs'that the nuitber of
pést cf-stehographer?may be increased or decreased.

6.4 That the appllcant in response to the
advertlsement made by the Respondenzs on 26.4 95 as
appeared in the. Assam Tribune had applied for the post
of‘stenographer.-The sgid advertisemenperuns as:Employment
Notice No. 1/95 category No."7. | | 5
A copy of the said advertisement hs

annexed and marked as Annexure,A,III.

6.5 - Th&t uhe appllcant made appllcat:pn for

‘appointment ‘a8 s»enographer at the scale of pay 12u0-°040
‘ giving 211 partlculars such as adademlc qUallflcatlon,

daste certlflcate, age proof cerunflcate, age proof

certlflcaﬁe, diploma certificatle ;n typgng and stenoorqpny

6+6 " That the respondentg belng Sgtlsfled

with the requirements of the Candldature for the post of
stenographer as noted above calle@ffor-wrltten pesn

: f1x1ng the date as 27 8 95. L f”:ff. e?- T

l

A copy of the call 1etter is unneXed and

e . marked ps Amexure AJIV. |

6.7 . '. Tha+ as per call letter the appllcant

appeared 1n the written test did excellent in the

. . ) : : ¢ eXam1n<~rt ioNeeees

Sa wA=sh - Vavad A
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.examlnatzonand became successful in the test wnd
accoraLngly -the appllcdnt was called for speed test both-

_1n typing and stenography and. thls was held on 4/0.11 95._,

A copy .of the call leuter lS annexed

herew1th and marked as Annexure A. V

6.8 . . That in. the speed test the humble , . g
‘ , ' {
c,pppllcan‘t, dld excellent and accordlngly he was ieclared

successful and, thereafter the appllcant wags called for

ylva-voce.ﬁest and 1n,thls test held on 8.11.95§he

- . ’ N {
became successful and wes selected by the respcﬁﬁent

No.3 and recommended the nume of the apyllcant to

Respondent No.2 for appointment. In view of 1ncrease 1n o

.number of vacancy, - the respondent rightly and Valldly
. recommended the name of the appllcant alongw1th 15

_others for apD01ntment.

A copy of the szid recommendetlon contal- '
- ning the name of the appllcant alohgw1th
others is annexed herew1th ‘and marked as

Annexure A, VI. ‘

!
-
!

6.9 . Tnat the written test, speéd test énd .

 ;v1va-voce test were conducted by the Rallway Recrultment

" Board headed by the Chalrmdn, Whlch is an autonomons . |

L'-body 1like any other Reilway Recrultment Board 1n the.
'country Noreover, one ofllcer was deputed to the

_oelect;on,Board on behalf of the Respondent Nol anﬂ 2.-

6.10 | That the spplicant begs to state that ' -

as Per  seecee

SOLV\«\'O—QL\ Lo~ :
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as per sdvértisement dated 26.4.95, once the: candidste

1s selected after going throﬁgh all'the stages/tests

viz written tesﬁ,-speed test and viva-voce test and wheﬁ .
thé name was recommended for épDOintment a3 stenographer,
the respondent No.2 is duty bound to appoint ihe

appligant in the existing vgcanéy‘of the stenographer,

6.11 - That the applicant. begs to state that
“though fingl iist-of 16 candidates including the name of
- the applicgnﬁ i.e. Annexure A.VI was‘récommendedion
9.11.95 to the Respondent No.2 for appointment, the
Respondent No.?'did tgke no-acticn on it end the applicant
was at a loss of having not received the-appcintment
ietter. Even the respondents dié take no action when
the resentmenﬁ/inactioﬂ of the Besgondent Ho.2 weas

echoed end re-echoed in the'hews,paper. Copy enclosed.

6.‘1‘2 That the gpplicant made representsticn
to the Respondent ¥o.2 dated 10.6.96 requesting him to
make gppointment of the gpplicant.

o

- A copy of the representation is gnnexed

- herewith énd'marked as Amnezure A.VIT,
. . Y3
6.13 That.ﬁhile the applicant was anxlously
'waiting for the gppointment letter hevwas‘surprised to
see the advertisement notice ¥o.1/96 dated 20.5.96 where
the respondents wanted to test 8 candidates. This adver-
tisement appeared in'lécal news papers including notice
board end runs as category No.l. Having seen the agdverti-

sement, the gnziety of the applicani was multiplied
’ V 8nd....0.

Santsh st
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and ééain he approached the respondents agnd no respon-
se st gll was there from the réspondemts. The gpplicant
believes that some foul plsy may take plsce in view
of the advertisement I'0.1/96 dated 20.5.96. |
A copy of the édvertisement'nétice

Nc.l/gﬁ 1s snnexed herewith znd nmgrked

as Annexure«A.VIiI.

In this connection, the spplicant begs’to state that -

véiongwith him theré are 15 other cpgndidates glso duly

re commended for appointment to the post of stencgrapher

 and while nome of the recommended candidstes is appointed,

publication of snother sdvertisement is creating sus-

picion. In this conuection, the applicant further beg

to stute that there was another Employment Notice

'E6.2/95 Category Fo.l where 21 cgndidates were recommen-

ded for appéintment of office clerk in the scale of pay

#5,950-1500 an< alliof then were appointed though they-

were gppeared in the test subsequeit to the gppiicant.

6.16 That the applicant begs to state Tthet
the selection of the gpplicent is valid only ﬁpto one

year as per existing rule of the respondents.

6.17 ‘The applicant beg to state that the

respondents by the notification dsted 05:9.96 under ref.
Fo  RRB/G/41/90 issued by Shri B.Kzlita, Chairman;ﬁailway
Recruitment Board, Guwahsti hgs cancelléd'the recruit-
ment panels of steﬁogrépher(English) in scale 1200-2040

under cgbegory Ko.?IOf Employment Notice 10.1/95 dated

26.4.95 and Craft Teacher(Bengell Medium} in scale

{1’50 ® 6 00 0

' ga‘v\«.‘\'@\'\ N



[

| 7 -t
g5, 1400-2600. under category No.6 of Employment Notice
 No.3/94 dsted 19.12.94 action of which hes. resﬁltéd

mis-ce rrlpge of gustlce and multiplication of 1liega-

7. GROU NDS:
7.1 . For that in view, of the selectlon os per

|
Aunexure A.VI, the t,,pp‘ucam; was sure that he would be
&pp01nted soon under the respoﬂdents and as such he -
did not mske any attempt for app01ntment in any other

-
h

department.,

7.2 | - For that injustice will be done %o him
' if immediate”appointment is not done.iﬁorebver; along;
" with the appllc>nt the whole fgmily will suffer very

l

adverselys

7.3 _ For that the spplicent hails fro@ OBC
. community snd has come from s very poor familyéand:he
is the only sdult member to Look after_tbétfamily5ﬁho
deserves sympathy f;om 211 concerned. | '

A copy of caste cerﬁificaﬁe ié eﬁélosed L

1

end marked as Annexure A.IX.

“~
]

7.4 For that the advertisément No'l/9% as
referred in Annexure A.VIIT is ill- cancelved,confucing,
conflicting, contradlctory, 1nharmoneous and actlng
upon it will be illegal end uncelled er and the
applicant fir@ly believes that ihis Honfhle*Tribunal

vfill.l..‘.
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will direct the respondent ¥g.2 to implement the
fecomﬁendation of Respondent No.3 gnd 4 (Annexure A ¥I)
and in the event of non-issuing such direction, the
applicent will be deprived of the right of sppointment
conferred upon him gfter the selection.
7.5 For that the cancellation of reguizrecruit-
mgnt'panels is illegal, arbitrary, despotic, void and

not mgintaingble in the eye of law,

8e RELIEFS SOUGHT FOR

| In view of the facts and circumstances of
the case\the applicant prays for‘the following reliefs:-
i That the applicant may be gppointed with
'immediaﬁe effect with g‘direction to give the_senioriéy
from the dgte of recommendgtion for appointment b.e, .
dated 9.11.95.
ii. That the respondants'may be directed not
'to‘implementlthe advertisemént.No.l/QG(Annéxure AJVITI)
111l the gpplicant is appointed,
ii.a To set gside aﬁd guash the cancellaiion of
recruitment panels issued by the Chgirman, Railiay |
Recruitment Bosrd, Guwahsti under reference N,+BRB/G/41/
90 deted 05.9.96( Annexure R.I of the written stateuwent).
iii, Any other relief/reliefs as this hon'ble

Tribunal considers fit and proper.

2. INTERIM RELIEF PRAYED FOR -:

ie . That.during pendency of the disposgl of
the applicztion, direction myy be issued to the Respondents
to appoint the applicant with irmediste effect.

= ) Con'td.....
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ii. Thst the respondents mgy be directed -

not to appoint stenographer against sdvertisement No.1l/

96 till spplicant is appointed.

10, WHETHER  ANY OTHER APPLICATION/ TITION
FILED BLFORE ANY. OTHER. COURT/TRIBUKAL "3

The applicant beg to state that he
has not flleo any other case application before any
Court/Tribunal, - |

~

11, REMIDIES EXHAUSTED :

. The applicant beg to state that he has |

exhavsted all the . remedles gnd thefe is no Ouher altera

- native but to spprosch thig Hon 'ble Trlbungl for

: justice.

12; PARTICULARS OF THE POSTAL ORDER S

Pastsl Oroer Fo.
Date :

Issued by :
Pgyable at :

13, . An Index with particulars of snclbsures‘is

. . i
encloesed. ;

14, 'PARTICULARS OF DOCUMENTS : |

As per Index.

- Sanered

‘L@;‘ific&ti(}n "‘o‘oo . o @ ‘
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" VERIFICATIORN

I, Shri Santosh Kugar, son of SHri Rajendra
Prassad, aéed sbout 21 years, by caste 0.B.C., by
religion Hindu, resident of Rly. QR.I'0.S&C 5(A)
Temple Ghéx, P.0.Pendu, Guwaﬁati-lz do hereby |
gsolemnly affirm and verify that the stgtements mgade
in paragreph 1 to 6 ond 8 to 14 gre true 0 ey |
_knowledge and those made in paragraph 7 of the O.A.
are true to uy legal advice gnd 1 have not suppressed

. any megterisl facts.

AFD T sign this Verification on this 9${lday
of el 41997 at Guvehsti.

v Sangosh Wasvasd
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DAV R )‘\.'y.\lli.‘."l' NOTICE RO a5 \

DATEOF PUBLICATION : (35 053

CLOSING DATE : 926, 03

Station, Road, Guwahatd 781001

Thate 26 4 93

Applications are invited in preseribed rim-.!i(':nlinn form
obtainable feam the important Railway Sitions or in o
proformaenclozed herewith Clobe neatly ty ped) ina standard
sive thivk paper, only one sidey for the following temporacy
Psis Iiluﬂrv to he peemanent on the Northeast Frontier
Raibway. Applications complete in all respeets atong with

Crequired enelosares shondd be sent o the Adsistant Secretary,
itilwary IM',-niun_:.‘ﬂq_lw:lr_:L_Sl_:uidnll_lttggi!mj[_wﬁimﬁ;781_00 Iy
:;\::,a.;;;;,; Hnder vorificate of posting so as to reach the Board's
ohee on or before 1780 hus. of 9 6 “95. The applications can
also be dropped i the “Applieation Box" kept in the RRB
Office hefore 17090 hes of 0695 EMPLOYMENT NOTICE NO.
ANIHCATEGORY, NO_AGAINST WHICH THE. CANDIDATE
APPLIES MUST CLEARLY BEWRITTEN( WITHETOPOFTHE
COVER ENVELOPES FOSITIVELY,
DEPARTMENT : MANAGING 1" BRANCH :

CATEGORY NO. ) ASSTT, TEACHER GRADE -1
{BOTANY) in scale Rs 1640.2000/. for English/ Bengali
Medium Railway School, Temporary but likely to be made

*permanent. No. OF POST <t (UR). QUALIFICATION : lind
vlass Muster's Degree i Botany. (i) Usiiversity Degree/
Diplamain Education’ Teaching or Integrated two years post

pritddaate course of Regiondl Calleges of Education of NCERT.

L (iit) Competence to teach through English and Bengali
Medivm, AGE : 20 to 40 years. '

CATEGORY NO. 2 ASSTT. TEACHER, GRADS.!
(PHYSICS) in seafe Rs. 1640 29007 for Englisk/ Bengali
Medium Railway Higher Secondary School. Temporary but
ikely o be made permanent. NO OF POST @ 1 (UR:

C Unisersity Degreed Diploma in Education/ Teaching, or
Integrated two sears post Gradvate course of Regional
Collees of Education of NCERT, {iii) Comprtence to teach
Pyl gk and Bengmb Medpon, AGE : 20 10 10 Yrars.

CATHEGORY S0, 3 ASSTT. TEACHER GRADE-II
(SCIENCE) in sceale Rs 1LI00-26007. for Assamese Medium
Ritilway Schaol. Temporary but likely to be made permancnt.
NOCOF POST @ 1 (1'R). QUALIFICATION - (i) lnd class
Baehelors Degree with one of the following group of subject,
A5 marks enn be considered equivalent to 1nd Class where
there i no demarcation of class in Bachelor's Degree, (i)
Phyaea, Chemistey and one subject out of Maths./ Botany/
¢ Zoology. Or (i) Botany, Zoology and one csubject out_of
Physies  Chemistry., (2) University Degree/ Diploma in
Educations Teaching or 4 years integrated Degree course in
! Regional College: of Education of NCERT {3) Competence to
teach through Assamese Medium. AGE : 20 to 40 years.

. CATEGORY NOL 4 ASSTT. TEACHER. GRADE-!
LCOMMERCE. WITH SPECIAL PAPER BOOK-KEEPING &
ACCOUNTANCY) in seale R I640.2900, . for Assamese
Sedisin Randway Higher Secondary Schaol. Temporary but
BNels ta be mde permanent. NO. OF POST | (ST).
t- ()l'.~}I,ll“1_l‘.-\'l'l().\' Hnd Chuss Macters Degree in commerce

o e 4

- -——

vith cpeciad paper Book-Keeping and Accountancy, (ii)
ety Dogree ek iy Edpeieg Seighipn or. .

—— e Lol

QUALIFICATION : (i) {1 Class Master's Degree in Physics. (i)

- fﬁ_h ‘nl

T

e m —————

it
I

‘vl"
(R

e

Rs.

NO

7,
o

o Master's
Banking. (i) University Degree! Diploma-in Education/
Teaching or Inteprated two years Post Graduate course of
Reginnad Colteypes of Edueinion of NCERT. (iii) Competence to
teach through Assamese Medium AGE : 20 to 40 years.

seale Rs. 1400-2600/- for English/Bengali Medium Railway
School. Temporary but likely Lo be made
PPOST
helors Degree with Physics, Chemistry and one subject out
of Botany,” Zoology, 45"{.:’nmrks can be considered equivalent
ta Hnd Class where there is no demarcation of class i
Bachelor's Degree, (i} University Degree/. Diploma in -
Fdueation/ Teaching ar 4 years integrated Degree course in
regional colleges of Education of NCERT., (iii) Competence to
teach thiough English
years,

%CA’!‘!_')G“RY NO.7:S’I'ENOGRM’HER:(EN(il,ISH)lnuculq
QUALIFICATION - Mat riculate. SPEED : 80 W.P M. & 40W.P.M,
in Shorthand and Lype-writing respectively. Knowledge of
Hindi Stenography
given preference. AGE : 18 to 30 yeurs,
DEPARTMENT : MEDICAL ;

. OF POST:
candidates must have passed Matriculation or its equivalent
sexamination and possess a certificate as Registered Nurse and
Midwife having passed the three
Nursing
Nursing or other Institution recognised by the Indian Nursing
Council or B.Sc. Nursing. Candidates passing B.Sc (Nursing)
will be given two advance increments on the merit of each
candidate under the sanction of competent authority, On
selection, their
Medical Register. They must be able to speak in English, Hindi,

Assamese or Bengali. AGE : Between 20 to 35 years with &
years relaxation for SC/$T candidates. Both Male/ Female
candidates can apply. 7 '

NB: ’ .

It communities,’ categorics uf candidnges have Leenghondy 2 .
years besides the age relaxation given in para-2.
relaxation is applicable for 2 yegrs with effect from 15.7.94.

quallfications es lald down at the time of submlssion of
application. Candidates who have yet to appear at the
cxamination and whose results are withheld or not declared
are not cligible to apply.

L2 _The number of vacuncles

-, -
./l—‘aji
Gehr st AGE U0 e 0 yeins

SATEGORY  NGOL 6 ASSTE. TEACHER GRADE-
PAMELCS W SPECIAL PAPER BANKING; w seale
2000 - for Avsiupene “Medinm ailway Higher
Celwol Tempotaey bat Bkely 100 be ande
SO OF POST o (SCL QUALIFICATTION (OHnd
Pegres in Commerce with special paper

oty

et

(’:\'I’['Z(Z(H{YNU.G:l)l'lMONS’l'IM‘['OR(I’URESC!ENCE) in .‘|

permanent NO OF
1 2 t-UR, 1-SC). QUALIFICATION - (i) tind Class

and Bengali Medium, AGE : 20 o 40

£200:2040/4. NO OF POST : 10 (UR 5, 8C-2, $T-2, 0BC-1);

is an additional Qualification and will be

CATEGORY NO. 8:STAFFNURSE in scale s, 1400-2600/-.
14 (UR-8, ST-2,0BC-4). QUALIFICATION : The.

years course in General
and six months course in Midwifery from a School of

names must be borne in the Indian State

(1) A General Relsxation in upper age limits for all
This

(i1) The Candidates must have acquired the essential

GENERAL INSTRUCTION .
ABBREVIATION USED : SC - Schedule Custe, ST .
Scheduled Tribe, UR - Un-Reserved, OBC - Other
Backward Class, LP.O.'. Indian Postal Order, EXSM
-Ex-Serviceman, PH-Physically handicapped, '

shown may be Increased or

decreased. i
SCST-OBC candidates can apply egainst UR posts but

they will have to compete with UR ‘candidates. |
SC ST OBC candidateg need apply strictly against
their respective vacaneles only, - . !
AGE LIMIT: . L :
The age will be reckoned as on 1.2.95. The upper age
limit is relaxable as under - )

(2]

-

—— - ——r ~d
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<O 1or tha pogt of SXmoQrofha In seums e LN
g ' - it = ~ * (‘n .
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' ERhendcedh 5}(7:3
he following tenng and eonditions mugt be noted for, Stodsw
T2 anso- -
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' ' \ . hets
fon wlil rot ba adnltted to thin written exaninatden wi&wo_

MG 1) ) akrar/agolt Card and doeg not dtself ylve any o1 !

et §op relertion . N _ ot -
. . . i . , . , ‘1,‘1;':.. ‘l‘vb .
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UL iy Hotieq . - .

~ J'F fr
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wlll

J.‘

» . . 4+l nts ol HJ',‘/ ‘
ayy TPRE9aching *he Chalrman/RRB/GHY and ctner of'i-'i«’ﬁ'-‘m e ~
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“(Undor Uortf!iouto of outfﬁg) . 8tation load ‘

, : . Guwahatdwq -/ T AT

» NOo U/ G/ a1/y s Davet1s/10/95 [ ||

- -\<..‘,

IS gy AUEE AL Cnrd/Cal ) Lebter for SPENL 1ssT
ML VIVA- U LesT o

To , ¢ . P
Shrt/sm ti o0 lllf'" .’i.-!A.::..‘}.l. — rerorrreres

Your jioll Kuuber 1g . T -"‘?TT'?%T

You will not beg - {i ff
ndmftted for thoe Spoed Test &'Viva~V000‘Teet”witho 'ﬁ,'{

- WL thiy Call Lotter/durit Cord, Thig Call lottor/ | &i? w iy
waiidt Cord howover doog not itgolf give any onti [ ﬂ 2

. $ ‘ - 4

leient tor sclection

HLChb L THET SELECTION FOR THE ROST Of Jlo STENOGIARLUSIN Divseanrs, - . |
STLLE Iy 1200-2040/~, CATEGORY N0y 7,UNLER £h2Lo7uiies NOTICE NO. . | f ]
1/95 oN Tp MRMIAST FRONTISR RALLWAY , ' ‘\

1, With referoncoe to. your application for the pbat ncentioned R B
~ohove, An rogponse to the Liploymont Notico cdted above, you. aroe L .
hereby ndvigod to ottend the offioe of Chiof Personnel Offticer/ - | -

?.F'uﬂllwny/“nliGnon,Guwnhnt1~11'On 4411495 at 9430 hrs, for &pood
Tegt, ' :

Do The Vive~Voce Tost of the sucocssful candidates of Speed R
Test will Wo held on 8411495 nt Hallway Rocrultwent Bnurd,Guwnhatié‘p
Statlon ond,Guwahati=1, 1O _SIRAMATE Cpld, LET!&@.EQQMXQEA:XQCE-$E§-"*
Slld, BE I1SSUKLs The Candicntos ehall Tinve tholr rosilt on fhe Notloe
Aloard 0T thig officc on £J 6411495 end thogo candldates who will
dioldty 4u the specd tost ot 60 words por minuto ghoulq oppoar fox

the Viva-Voceg Togt on 8411,95, Thoroforo, your prosonco tay beo i . ;
required. for wora than four doye and you ghould como 50 proparod e L

. ]
s Youw phould bring your all ordginagl cortifioantes and Marc- ; S
theotn along with roppective diplomg cortificatos(1,e, Shcrthand | i

b Type) on the Goy ot Vive-Voce Test,lhe SC/ST cancicates nlso must °
Procuce thoir Caste/Tribe certifionto at tho tine of Viva-Voos test. . Vo

14 Request for postponment ot the Lato of Speod test and Viva . | Y
Yoce test will not be congldored and no abgeutoo tegt will bo holds Y
5 You gre lso dircoted to bring the Oriziu:l Call lciter for

the Written test held on 27,8,95 ,

fy ~ dppronching Chalrman/RRB and or his Sccretsriat dircotly or
lndiroctly by a omudidate or any bedy on hig behgid regresting undue
tonslderation for the recruitment wiil render : cslcicctn liable

for disquaditioption . ’

t

Z- - The omnndidates can give interview elther in Li aish or Hindi,
ol e lo b G BN P T e o0 s LNIETHE0 T dadYulr FilSE \
BY WILWAY IN SBCONL Cluws Ew“.wwwuglwwwi?‘ M“ng ~*%-
(81N ) wND BUOZy ThisBaso 15 avellnbie ipto 13aile53s gy r 'u
“lanthordtys— Rye Ba's LteNosB(NG) II-84/RSC/122 Ctcs 70 12e0: v
N;nqi~(1) You are ndviged to 1horcpso tho spect 2 *99r“"?n2 un@ 7?&
Wping to ccwo out successful in tiio ensuria ?Jﬁv 1Ai"tud a
/ spned tagt to bo held on 4,11.95, (?) ‘Ot‘ P I ."Th ; - b'f* o
Yo nrdng attested photogtat coplos of ali ~soldl (.:v}i.~ _
~ntes and Matkghects anG otier cex'tl.fi(‘,:':‘ e KW t;l? *' |
origingl at the time of vive-voce togt &: , w ... Ao =
the gpeed test of 80 words ver tiiiite . Vi
: - . . ' i
| o ¢ 0 i
LT o §
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AGAINST UL 1 VACANCY

L
- ! [ _l—l" ! ‘x’_' o _’1/"’ )
Y, , et ,") e " U | "~‘i(\’\): Q.. [=45 y
\ AN AT
s PRSP
Tabis Hyerui pmont selecijon Loy the posil i
ol Jq sabenoerapher(Cualdsh) jn L
Senle Mo, 1200~0640 /2 ander Eunploea X
nent Kntyce No,1/95 cntopgory No,7 ]
end” GH/P UG s Tadon ¢ No, 1:/027 /046 -
v RHB/2 M Reatl 6,10 dyed 7 0,095, . o
| ; ———aeaes |
Pate < Writton Test: 27-¢-95 '
. Fate ¢t Spend Test: 04~q4-95 ( oy 80 w.p.m,)
Pate ol Speed  fest; 05-11-05 ( tor 60w, o, )
Diba o Viva Vo Tontioga s
Dato ol pano! approvel: 091405
e selection Board he I the viva voce ;
test on Ho1l 45 for the recruitment of Jr, Steno- N
rrapher (tng) umter Employment Notice Ne.l /95 . . "
Cat.No.7 in scale R 12002040/~ and a9 found !
16 (UN=10,3¢-2,5T-2,G06-2) el tdntns suitable for _ ]
the satd post and thelr names aAre rocomuended to ‘ ‘
U”/I’/N.l“.”uile\}"/f-lnllzl.n()xl n QRO OF MEnTY. : ‘
, - - ;

AN Mnl13 Mo,
1. 840704
2, 810786
3 810799
h, 810018
'5. 810599

810777

Yamo of candid ate

Angall  Devi 5
Asls Ciualravorty ([
Mri tyunjoy Ghosh 'rfﬁ.
Dobasijsh Qiowdhury ‘ . _ (;
Hap e Chakravorty - ;

Pradip Kr. Sariar

& Pio76% Whegieey . »

8, 810767 Kamala Deka !
9. 810794 Pabitra Kr, Kakaty

Ceeeen A0 810759, --Satyavazrayan_Gosvani

\ AGAINST S.¢,VACANL . Le
1, 820123 . Krishua as b
2. 20246 Sanjoy: Kr, n:i -

AGAINST 8,7, VACANCE . P

1, £30077 Bijay Cu, Baro L"
2. 650108 Eincy Kr.Daimnay

.._...___.._................--..-........a....ﬁ_..._—_.._—_................—.. ~~~~~~~~~~~~ * bow

AGAINSE 0.8, ¢, vacasey {4

1. 340025 Santosh Kumay I

_~____2;_~_-,-_959922",______222591_£x9§%:gﬁ: ______ bd

- Yifs
( 1 Ly .:i.'(‘.:(iii_‘_)"
. . Heober Yearvotan A T
Gy Lo AS/Iin Gy p o oreretany
2. :\=.,,u,c,-o/lt.,.-.m:., fer st e /i /iy b
de Pane (ST
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To

The Goneral Hamfor,
n.Fonlj—lm’ M £80n,

3ubs « Appointument to the post. of ‘Junior ltMgrwlu ; )
_ in pay scale of B.IQQO-QOGO/- per mm. 'g' < !

! LY B " n
‘ .‘_ R
. .‘." ' 5 t '-J' caty

ot
d ' "
i D no,
/4 . ! LN
. varban d i

~ 84r C
' We humbly beg to bring to your kind not.ice :

'-that. our nsmos wore rccommended by the R;.uvay (o ~ g o o
Recruitment Bocrd/ouunh;ti for appointment to the 20.& 1ifﬂf'

'(
: IH’

of Junjor Gt.tnographor'(snglish) in acalc o.t' Py’ e
R41200= 2040/, pefis’ a3 published in 'The mm rrmm! ;' )

N it
[
't‘ \1! 'l

datad 12,12,98 and 'Employmonr. Kews' dated &.12.95 “"0"""},)
by)

* . e §¢ L

‘."l"‘:t'. '1-' L 11\’I 3.’.\'\.1:{-’"?1

CAT S

8ir, we aro eagorly walting for a form AR '-\ j;;";ﬁ;':

")c

favouresble of your kiudly lock inbo the m;t-tcr and ‘." ;,';,.‘ :; “

ArTange o lasue the eppointiont lotter st the “5’;"":" i
. KNS “? Qf\ﬂj‘\‘i\}q
i

' Thanking you,
Dated s 10,6,P60

(Geleotoad omdidatoa
Jurdor atenoaraphor)r: n

\ @/CA» ‘m’m"‘i

. -
v
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. L po . e ! A N Y o L
e ,‘,- . - The &99% lWﬁ)GYLL _.,,'2,2/5/,9&;;;??{*: .
- . . . : i e ka
B S T O TN 301
; ; . Y . . e el ,}|"i4z\f'lx&f:{},l‘-‘..;?ﬂ?&;é,nl ‘R
s oot ot e mtene e B v £
e e e Category No. 20:131'2(Mcchuni(:al).' : ‘g
. (SR
\ ) : ‘(_BA_ILWAY NOTICE_‘_)] .o Category No. 27 : Diploma in Mech: Bngir_\ecmg. «
- = - . o Category No. 28 3 Degree in Mechunical/Electric 3
: ‘ L Coliegenr o R NSRRI R B TR AR Vi
“+ ' Category No. 28 : B.A. with Hindi as elective subjetd
. grduate with Eunglish as a subject plusa degree or 1‘,'
; : . | standard of BA. (Hons) in English and a degree 013‘! ,
. - v+ *."| “Category No. 30 : Diploma In Civil or Mechanical{%]
. qualification of Diploma in Civil Engineering becom ,g ,
DA : : S0 St : * them, ST W T TR RATE
B L s .. Category No. 31 : Degree In Civil Englneering ¥ | §
SR | .K"‘,"‘WAY RECRUITMENT BOARD : GUWAHATI ° - | Icategory No. 32: (10+2) with sclence and Maths, [ %
A _EMPLOYMENT.NOTICE NO. 1/98 : ' Enginecring also be eligible, 4% et TRt RENE, &’5
F STATION BOAD, GUWAHNATI-781001 : | CategoryNo.33: Minimum ITi certificate n Dr~fs. 2
'\,,(L', X)B&TIB%X%?‘/ 0?{;—5‘-& /00 . India, NCVT) I Clvil Engg. from recognlsed Tnstitysy
. , HOSING PRR . ‘. duration. Civil Engg. Diploma holders and holders §:
Applicutions are invited in prescribed forms obtainable from any lmportant Railwuy Station tnstitution will nl:‘flm (':Ilglble. el e ma rv;'&
“or Iy proforma application given below (to be neatly typed in usingone slde only in u standard slze Category No. 34 ¢ Matrle plas  yry, diploma in 91\\}3'

" ihick paper) for the following temporary posts, likely 10 be permnnent, in l!\c Northeust Frontier " recognised colleges. - e R ﬁ»,-.‘_,'_r_ ‘.‘} {
Raitway, Applications complete in alf respects along with required enclosurcsshould besentto the Category No. 86 ¢ Degree in Civil Engg. D'cpu'tmo'i\ v
ASSISTANY SECRETARY, RAILWAY RECRUFTMENT BOARD ¢ STATI‘ON B_Q_Ablz_r GU:\;A;:)A'TI- ) Category No. 36 : Degree in Civi Engh\.eerlng Depy )

N ;m_{fﬂ(u,/\.ﬁw\!&wndcr cortificalt of posting so astoreachthe Bonrdsoﬂnction orbefore 17-80hrs. © o fitegory No. 87 : Upiversity degreg preference g

£ o 30/06 77&33.“’:‘lw au{»pl(i)%g%g cun also be'dropped m.the"hpplicmlon Box .kcplln the RRRD Office ‘ffgouom & Master DL—-*-egree__ ‘e candidate should|%

"before 17-30 hrs. of 3 6. ‘ ) L C - | ‘minute’in English }or 26 words minute in i

+ EMPLOYMENT NOTICE NO. AND CATEGORY NO. AGAINST WHICH THE cmom&s @gl.gps . preseribed ¢ dg’c‘:';ii r’\’ o aﬁ;‘c: tl":;. e }‘f : ZJ‘L‘“‘ 3

¥ MUST CLEARLY BE WRITTEN ON THE TOP OF THE COVER ENVELOPES POSITIVE ¥ i s, | Category No. 881 (1) Jnd class Master's Degree i
L : e L L Lo ' 1| University Degree/Diploma Ih- Education/Teachb5s

1 PRI ‘

' CATEGORY " . e . . . .| courseof Regional Colle es of education of N.C.E.R.
+ No. - NAMEOF scalg " 'STIPEND 7' VACANCIES SRR PERIOD .- AGE:J' -+ |..medium *".g’,{@;'ﬁg‘;‘--‘35?\%‘?‘,&{;;'5’*,;3‘."’?‘{!?‘,‘.!}1&'a}""&ﬁwr
~3 4 ¢ THEPOST OFPAY ’* DURING . . —7oF . - ASON '+ " - e A s e
/ et o © . .wTRAINING,,UR.SC 8T OBC TOTAL.. -, WG 010688 . Category No.,_89lz(g) Mnd class Bachelors Degree ¥
e iiroapher (Englishy; 12063040/ 322~ 15704 01 02 ‘0L'* 08 ™ Both T°°*FTTAG#181930Yre Botany/Zoology. 46% marks cart: be considered,{
“Stenographer (English); > A S
T+ Appr, Junlor Engineer? . 2000-3200/- s 2000/- .02 01 OI = 04 Both 12 months 201 ™ 'l demarcationofl clasalnBachelog‘sDegree.(ii)U‘m\(
S osigeretttT T T o e } Co . .. = .| OR 4 years integrated li Degree course In’regio
- |, 3. Appr.Signal Inspector/  1400-2300/- ml&zscz)/l- + 07 0204 oY 14 “Both 24 months 18:t0.25 Yrs, Com be{encewtgc b throu@;}%rangmh'md Bengu e
N R A e . o 2 13 ' ‘v | NB. : (i), A" GENERAL® RELAXATION IN:UPP
N . .. 1400-2300/- Ra. 1320/ ‘07702 02:02 13 Both 24months 18t026¥r. |} . NB. : (i), CINGUPP
[ 4 ::;?;nﬁifx:%ﬁf_“_. e T waeere, o S e, CATEGORIES OF CANDIDATES HAVE
. 6" Appr. Tele Communica-  950-1600/- Ra. 950/ 08 0306 06 23 Doth 12months 18t026Y¥m. |, ° ° < RELAXATION GIVEN IN PAR.{&;%.'_:'HI,S
. . tion Malntainer/Gr.ll . oo ' C e : : ‘- WITHEFEECT FROM 4/8/96. ! ARz
" e 'l!:,"mu. Draftsman ' . 1200-2040/:° Re. 1200/.- 04 0101 01 07 Both 12 months 181026 Yrs. - {“NB.: W THE»CANDIDATES MUST-HAVE ’;CQL
L co : . w0, ‘
9. Tr. Edectric Foreman/  2000-32007- Re.2000/- " 01 Ol' — 02 .DOLh 12 months | 200030¥m, | L 0 Y it LAID DOWN A'I“'IHBTIME'OF,SUBMI

¢
Pt STA/Deputy Shop Supdt. PR . : » .ot . . , . - ’
8. Appr. Mechanics (Flect) 1400-2300/-_Rs. 1400/-+, 08 05 OI‘ 03 - 18 Both 24 months . 18to 28 Yru. { - . WITHHELD OR NOT DECLARED ARE N

N LN
i

b e AssttDrafaman . 1200-2040/- Ra. 1200/ 0370101 O 08 Both 12months 18t026Yre. , - L. GENEm.mmucnqu(;:;}.g.(,-‘::,i-’;‘,:-;,-;;@},' A
(Kleet) ' R .. .| 11 ABBREVIATION UBED & 273t BV gl
Y 10.Tr. Dixfaman (Electy - 40V 2200/ Re 1400/- " = O} - - -0t . .Doth 24wmonthe, Z0tod0Vm, . . ... simScheduled Caste, S7 Seheduléd ‘Iﬁb‘é“'-d"n
3 o . i . .. . I‘ - i v
© L e led Drafaman - 1600-2660/+ Ra. 16W/- } 017 = — —~° 01 Both 12 montha' '20 0 30 Yra. . 1P.0. =Indian Postal Order. 254"} st ?
: Elect. . e . . ‘ ! - B LU 3 Order..a%v [5G st |of
- - !?..‘(l‘tpmc)Appremlce + '1400-1440/- Rs.1400/- 06 0201 02 11 Both 24months 20to28Yrs. . .1.2 The number of vacancies shown may be Incre
- © 43, Commercial Apprentice 1400-1440/- Rs. 1400/ . 0 0202 01 11 Doth 24months 20t028Yrs., | 1.3 SC/ST/OBC candidates can apply agalrat Ul
© 4. Phplotherapist -7 1400:2000/: 7~ o 0§ =~ = ‘01 ‘Both —: 18w28¥m. |- candidates. SC/ST/OBC candidates need ap{i
"o §0. Stallf Nurse " 1400-2600/- AN 13 04 02 07 R 26" Both - Bl N EOwSBYvr&' L Ol'\ly. [T : R ‘;h:,‘!.'; 1‘."’;‘-’:.3;\5&4;.';"._“ ,R
" jopharmasist - v 13602200/ - ot 04 OL O 0" o1 Be “( oty -9 AGE LIMIT "+ & 1 ¥Citp iy v b
1 17.LabAastt ¢ o . 0161040/ e e ¢ - - 02 *Bot - s : Lo o QAL
18 App Mechanics % 3 1400-2300/ . Ra1320/-, 04 0201 O1. 08" Both 24 months. 18t028¥m. © | | 2.1 The nseswill be recl&::ned 8s on 01-06-86. The t§
.~ Elect/DSL’ E KRl SATEN IR \ . ¥ . sAtu) Byb years for SC/ST candidates and gszc.

ot HEPPLIET ‘ X L . A
“19.Tr. Deputy Shed -, ¢ '+ 2000:3200/- Ra.2000/i", = "01 — = 01 Both 1zmonths’ 208030¥m (-7 Ebg gy ;Soyem f‘:; B°.nlﬂ?° :‘321:5?;1‘ Goldsni,
" Supdt(Elect/DSL)" ot - LT MIRER e, N £ "2 +(c) By 10 years In‘case of p ysically handica
- . 20, Appr. Mechanics ; 7 * ' 1400:2300/~: Ra 1320/ 704701, 02 01 06 Both 24monthss 18%028¥m ¢ | % “15(4) Upto the age 40 years for "RESERVISTS!]
T (DSLMech) -+ - Lt ot TTET T el s e S . 8 for "RESE! .
gt vain Examiner . 1920-1360/-: Ra. 1320/ 1 06,03 01 (02 ©12 /Both Z4montla. 18028 Yra", e m;’:&r&:&:‘;‘fﬁ:&ﬁgfmﬁﬁ \
R eman n') | 12002040/ . 1200/ 01 |- 0L = °, P2 Both,. 12 months A8 R Mt ¢ (coittlnuousorbiéksérr)subjecuoth'ecs'n‘
L Dvamaman (mech)e . UL i SR UL b
o 423, Drufainan (Mech) 1400-2300/- Rs. ‘200/"- 102 :- (1]} '. -, ‘03_ Both ' 24 months’ 18 to 28 Yre. ¢ . 4 "‘,' . Adm[nlstrnuy'eomce’a ofﬁ\e R‘uwworgg 5
‘. 24.Appr. Junior Chemical | l,{!ZO-ZMO/-;RJ.,IGZO‘I: 02 fom — 0L 03 ;Both 12 months _18to 26 'YI}L Cl . tjve sonieties and Inatitutes upto 6 year
" &Metallurgical Asstt. 17 A S A R * + upper age limit of 35 ears whichever'is } !
.zn.:r;‘(;hn;;mx' l';\mu . 002800/ Re, 1400/ 02108 == - 037 Both ' J2months 22030V, " 17 i () Upper agé umltlnéaseysifwlddwa.divo}c"e
cuiefiuegrn’ AT ' o1 _ ) helr husband but not remarried shall by
’ Ay S . 2000-3200/- ;. 010101 — 03 Both 12months 20t030¥r _ the | b 0 Il by
ek 20003200/ K. 2000fs 01 ;01 9 ) -t " ¢ . (g) Upto maximum age of 45 years for repa

. . e e

Suptd. (Workshop) . . . 4 : \ / s_.‘?
27 Ap‘;w. l(im'hnnicn 1400-2300/- Rs. 1320/- 05 .02 O1 02 10 Both 24 monU\a_ 18 to 28 Yra. . to India on or after 1st June 1863 and 17; R
LY (Vorknhop) ) : . W - Pakistan (Now Bangladesh) on or’dfter g , 4
UK, Appr. Gdel Tram 2ARNIIAL . Ry, 2000/ 02 0l — — 03, Both 1Zmonths 20 to 30 Yrs, " HOW TO APPLY ; . . .'.,. y
Fratet . : . 3.1 Cundidates should enply in their own handvi )
aty tt B - . ' TS BRIk — _— i ‘. to 28 Yrs. . " M
20, Bt Anaee, Ge 1! 144 LA - vl o, 03. ) ;1;5; ot {2’2 ol , " pen (not in nencll) on aaod anality niain whit 10
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" From Our Correspondent
- BONGAIGAON, June 18--A
weeting  of the  Bongaigaon
bistrict Development Comuittee -
i ‘was held on June 10. The
. neeting discussed the imple-
mentution  of special heslth
checkup programae for pii
mary school students in the
district and Rsked the Joint
Director of Healih Services to
prepate 8 plan to cover all the
studrnls 0f 963 LI schools inthe
distriet, -~ .
Caddressivg Lie memieg ile
s Deputy Commissioser, Allob
Ahmed requested the hearts of
«vuwus development depart--
" . ments o cubmnit future plan of
ot action to develop e district-
mlh Jocally available resources.
" The meeting also decided to
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LP student

Bungalgaon town as per Land
Revenue Re-assessment  Act,
1936, People who want to sumit
olijections to theenhancement of
land revenue may do so within
six weeks from the date of
publication of rifixation naetifi-
cation in the Assam Gazette, siys
an official press relcase. .
Lawyers’ resentment ¢ The
flongaigaon Lawyers' Assocla:
tion opposed the move to
teansfer the cases under Railway
Propertics  (U'nlawful  Posses.
At Mobar LActident
Claims, Workmen Comj:ensation
Act, Consumer Foram etc to
Guwahati. A resolution was
adopted Lo this effect In 2
meeting of the Association held
on June 7 under the president-

ship of $ri Gupal Chandra Das. Y
. The mectlng'gxprcgsed tesent-
, ment at the move made by the

Government without conslder-

" ing the dilficultics and financial

“implications rur + the litigant
public.. ’
Convicted for murder t The

Scssion Judge, Bongaigaon, M M .

f ‘utilise the - water resources
yw “ availuble In the district and the”
T .5 community polytechnic scheme
) 51-"' .of Bongaigaon Polytechnic for
: ) the benefit of the youth..
feod jand revenue 3’ The State
» ' Lo emant has decided to
o '{9;; enhance land . revenues  of
4k
!' .
(A
:w
' hw Dur Corees ;mndt-nl
Alz\ll’\ June 18— A work-
s ;0 shoponthe “necessily of hambuo

Ftopy and its preservation” wis.
e peeently the Hortl
"euwlturn! Hesearch 'slm.(m Kauhi:
huchl .
_ Marticipating in the workahep
e “chiet T opuest,  Dro Alok
Hurapohnln, of Gauhati Coiver-.
a .,cnv!x.lxxcd thesignificance of
" Lainko use. -
- He stated that bamboo fs nlsb,
Sddescribed 03 green gl and
Usnber ¢f the poor people’

- UF Ripin Khangin, Asanclate
lrnfu.‘:(" of Mewnnath Agrie’
culieral College and Bri Bend
madhat Barush, Uistrict Agdd-
ni'tere Officer also attended
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‘Wor ksﬁwp on bamboo
cmpu pres@rvaﬂ@n

Nurayan Kalita, Ministee of State !
[or Kevenue mnd bcricuhurc
(ind).

,Dharno atngod rlw K'nn
tup distriet coranittee of “the
Assam Press Correspondents

- Union staged u two-hour dharna
on June 7 in front of the Circle

-Office of Palashart in protest
apninst the kilings f Parag Kr.
Das, Executive - Editor ol
Asomiya Pratidin, Pubitra Narn-
yan Chutis, Ulp"k Sargiyarl and
Manlk Deord. - .

South Kamrugr Press Clib,
South Kamrup New Writers aned
| Artists Ascociation, Lalthala
- Lyitporiya-Del, Azara Anu.u)uln
Sangha and Dakhin Kamrnp’
\'wct.m Farished alsoe cat on

dhast

l‘\e iy ,\:-: uistrict commi-
tine of AVUU Lecor debimitted
"H Nt '\\I ptathee um]u vt

ATESIAN 4

IRIET RS

Yoo dge ,-|,||'L‘.,
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e ek
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Sarkar convicted Abdul Rahman

- of Monakocha village under

Manikpur Police Station 40
undergo rigorous imprisonment
for seven years and to pay a fine
of Rs 50,000 or in default to

undergo furthee rigorous im-
prisonment for two years under .
Section 447 of °Cloe nurdering
Kanteswar Das of the same
village. )

The accused Abdul Rahman |
attacked Kanteswar while
plonghing  in the  field  on
February 27, ivty wich & lathd,
The ingured Kanteswar died on
his way to the hospital.

Sri R N Das, Public Prosecutor
apprared for the State while S
M Mahiuud, advocate defcndud

).,c fccused.

g‘_Tosa o iﬁiu..m,.t,‘
taftértEelection )

‘g 13y A Stafl Reporter a
A, GUWAHATIL, June ls—lh'
foilure of the N F Rnllway'

‘post of Stenographer even aftere
"slx months from the date t~(
“gnnouncenent  of mtuvicw

i here as one more bid to dcprwe

o the Indigenous people of job
¢ opportnities in the ftallvesyy by T

g sutae vested interest clicles.
2} According (o knowledgeeble g
Huurcvc the Railway Recruit-’
ment Bonrd, Guwahatl, haed ‘
declagedten peneral,two enchof
“the Schizduled Caste, bchmlulcd T
“Trike and ORC category candi-:
dares, eligible for the post of.
Stenogeapher through a news-%
. paper notification on December.
12. 1995, Most of these ]obl
's\ckms were local youths. l :
4 Nut, despite there being sv)nw'
vm aneies agalngt the posts, thc,1
+ 1 Railway nuthorlties bave;
!)r en alleyedly  showing 'no’
¢ Interest to absorb any of h‘eﬁ

.

!.

H
'

doute l“l

e # --.m-u csmy e

‘,-n‘vcmh v Sara
Memorial awa ra
SOV AT June PR T
NESHT] Crtdde i the

sthon ef finviee ey |Lnl~n

i authorities tu appolint any o!(h/} ]
' 16 successful candidates in the f

“results, for the purpose, hnsbcct g }é re EE (ﬁ
- vicvied by the consclous cnrclvs N B. l E’&W& ‘“

- drawal of Army Operation h\ lhc

'SL'I‘L(N' candldates, altege lhelh

Missing of a .
h@y cr emu“

L e
- ‘l-rom Our(.onek f‘\

ayed in between thirteen and MR =

“of Duliajan and at differcnt times d“z :

created quite a sensation in the'oll,* v
Altogethernine bqu, all sludel :

of the Jocality, were repurted minsi-. {'Q
three were lmccd and rcscued b} ;

Alarge number ol'pnr(-mc). gua”! "‘"
educational institutionbs of Dullaj " *
convened by the offfcerdncharge o™ 3
June 17 to discuss the situation ar “ 3
prevention of further occurenice. uf"" -

The palice haye ruled ow (hc B
any extremist outilt b the reeyh
suapccted that some druy trafMicke ) ;’
‘lured thene adolcuccnt boyn to cnn‘ ‘*‘S«-

The police ndlnlnmruuon has 4.7k,
and guerdiana to be alert to keep zam
thelr adolescent chlldren end to 0 hY
U\ey g0 nut for private tultlon mcn '.,'ﬁ

The 0.C. of Dullajan pol!ce su\v.';
adequate steps_have been tnken "“,é
missing boys. N ""”A £ 2l ~\" 0

yue- 'x“:

.The names of lhc misaing boys i
Clase 1X, Monoranjan Chetla (16) G}
Claon IX, Ganesh Ch, Gogol (14) Cll' ;
Claas V11 and Imul (-o(ol (N) Cll. x" ‘
i
>
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P sy ‘I‘ m..
bU\VAlIAII JunL lu--llw --vn. Ly

Centrat Comittee mc«-lmg or', d(r.

N ihe Assam People's Front held ‘. R

recently here ut Karbl Bhawan '’ ln .s.

ﬁll

Holiram Terny, General Sccru t thas'
tmy of
demanded -

“ under the chalrnanship of Sl c<l }

ASDC ; nnd's MLA ety
immediate withs . 'a\ :
ey \1
| State, says @ press release. g ‘ ag’ u.
The mecting attended by all ,:p 8¢ g;
the newly clected MLAs of ASDC {iy, lo; ”f

DULIAJAN, June. 18 = The 1.{14‘3

and represcntatives “of - othcr‘, ‘*,m. a
constituents namely Autonomy;;, tr (,1{ .

Demand ® Struggling &-. l"orum‘-'.lh
(ADSF) Mising Mimay! Kebanyy
(MMK) and CPI(M-L), L\bcru,""q c{
tion  discussed Hothe s, . polisfy, xnd..
tical situation: of Lhc Staw:}‘, W, ,7,(
and the organisationa) posltlun"!‘f G
of APF snd also adopted ‘APF a,,; c’k«'

stany on lhc bumlng i'wuw at » pr =
prosent. Lod o
The meeting described rcnc(v—- B
ed Army Operationy in the State -~ .
in the pame of sulving the VLFA - fu
problim as ‘most unfortunate th
we

andd o elage depdatlgn’ feam tha
v ’t
.
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~FAILWAY NOTICE _

.
= Y A . g
L - YA
Y 4 g

S {1 wup 1NE ASSIM 11Dune, Sunday, September B, 1996

A8 GUWAHATT . e

.
.
. . : 0
S .'v
- . T . .
.

{ RAILWAY RECRUITMENT
.37 BOARD : GUWAHATL "

NO. RRB/G/41/80
PEY TR Date : 06.9.96.
“F . TNonce -t
-} Sub : Céncellation of Recruit- |
1 ment .panels of Stenographer
(English) in gcale Rs. 1200-
2040/- under Category No. 7of
| Employment Notice No. 1/86
dt. 26.4.95 and Craft Teacher
(Bengali Medium) in scale.
Rs. 1400-2600/- under Cat
No. 6 of Einployment Notice
“No. 3/94 dt. 19.12.84,
" Railway Board vide their
letters No. 86/E/(RRB)/26/12
dtd. 7.8.96 and 6/E (RRB)/
96/13 dt. 21.886 have "
c L cancelled the Recruitment
//L/ oo | panels of = Stenugrapher
VZO (English) and Craft Teacher
) : (BM) mentioned on the above
subject due to various lrregu-

: J&J’M - ‘Iarilies.l{encethe'Recruitment
/G & / . | panels .of Stenographer
, - S (English) and Craft Teacher
: : ' (BM) stand cancelled. o
R ' , L - . (B.Kalita),
: ' Chairman’
Railway Recruitment Board,
. Guwabhati.

RN/1328/1

[T, © L
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w 7 GUJAGATI BsNCH o
Title of the case : 0.4 Yo. g of 1996
Shri Sontosh Kumar® ... Applicant
| -VerSus- ‘

- Union of India & Ors. ...Respondents.

LY

.7 - An abpllcatlon under oectlon 19 of the Adrnlnlstrutlve
Tribunal's Act, 1985.-

d

. INDEX
51. No. _Description of enciosures Poge lio.
1. . - Application i -1 %to0o 8
2 | Verification -9
3. ' . Annexure A,L " '
4, : ' Annexure A,II e /d
5 _ Annexuvre A III _— - — 7Y
G i : Annexure AJIVe — — _ 5
e Anmnexure AV ;/6
8, Annexure A, VI o T
9. ’ Amexure ALVII . _ > ~ A7
10. : Amnexure A.VIII _ =~ 7 J79 |
"o ~ =
__‘\7 ' bv kﬁ' — - L0 e 2|
/- ») S — ' 22 —2)

'For‘ the use of Tribunal !'s foice:

5

. Ca 7 H
Date of filing g«f /25 '

t

Registrotion No. ap- / 9&4‘

1gnutu- {

é/ .Reg1 strar é/‘g/%

™ m LN e e

- e = e
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1. PARTICULARS OF THE APPLICANT :

ST e ' ghri Santosh Kumar T, - ‘
S T Son of Shri Rojendra Prasad,
L L Pandu, - :

Guwohati-

' 2. . PARTICULARS OF THE RESPONDENTS :

1. Union of Indin represented by
ST the Secretary to the Govt - of Indis,
.~ ' S © Ministry of Rallways,, i :
N : New.Delhi, .

2. Generol lianager (P),
N.F.Reilway,
'-Mqilgaon, - 4 S
- Guwahati=11. e

.3;'Cha1rman, ‘
-~ .. Railway Recruitment Bomrd,
':Guw&hatl-l. :

| 4, Hember Secretary
"~ Railwsy Recru1tment Bocrd,
mmwmthl.’

3o PARTICULARS OF THE ORDERS AGAINST UhICH THIS
' APPLICATION IS MADE '

i. : This application is mede for implementgtion

‘ of recommendstion of +he selected cendlaates for appOLntment ‘

as stenographer (Engilsh) in the scale of pay fs. 1200 - 2040
vide Employment Notice No.1/95 - Category No.7(AmmexmireA.III)

ii. ‘ Restragining the respondents from completing
_the Pprocess .of employment notice No. 1/96 Cetegory Fo.1

(Annexure AVIII).

4,  .JURISDICTION :

The dpplicant declare thet the subject
motter against which he want redressal is within the
 jurisdiction of the Tribunal.

Contdececss

San fvah fé«-twﬂ)\_, |



5. LIMITATION :

e

‘The' appllcant further declare that the

uppllcatwon is within the limitation prescribed under

| section 21 of the Admlnlsur ~tive Tribunsgl Act, 1985

6. FACTS OF THE CASE :

6.1 Thﬁt the applicont is & citizen of India

¢

and-as'such.be is entitled to pll the rights and'privileges

guaranteed under Constitution of Indie.

Ge2 . That the applicant'has passed the Secondery
School Examiﬁation?in the year 1991 and has obtained
dipibma in typing and stenography. The testimonials.are
enélosed-iﬂ this spplication and marked as Annexure A.i

and A,II,-

6.3 That the Respondent No.3 made en ndvertige-
ment for'testing candidates for stenbgr&pher in the'scale

of pzy 8.1200-2040 through Employment MNotice I0.1/95

- (Annexure A,III) where it was clearly writien under

clguse 12 of geheral instructions that the no, of post
of stenogrepher may be increased or decreased,
6.4 .;  - That the Mppllcznt in response to the

acvertlsement made by the Respondents on 26.4.95 »s appea-

~red in The Assem Tribune hpd applied for the post of

stendgrapher; The said zdvertisement runs as Employment
Fotice No.1/95 Category I'o.7.

A copy of the szid advertisement is

snnexed ~ng mafked as Annexure AJITTI.

ContGeee..

Sontosh Zﬁ““VL

D i
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6.5 o That the applicant made application for

cppointment as stenographer &t the scole of pay #s.1200-2040
giving a1l particulars such es academic quﬁlifiCﬂt*on,

caste certlficate, uge proof CertlflCute, Dlpioma certi-

_'_flcate in typlng and stenography ete,

6.6 That the respondents being satisfied

with the-réduirements of the candidature for the post of

stenographer S, noted cbove called fo" written test fixing
the date as 27.8. 95. N
A copy of the call letter is annexed and

marked as Annexure A.IV."

-

6.7 . - That as per coll letter the applicant
appeared in the written test, did excellent in the eximina-

%ioﬁ and became successful in the test and accd&dingly

. the applicant was celled for speed test both in typing

and stenography snd this was held on 4/5.311.95,

A copy of the call letter is annexed

herewith and merked as Annexure A.V.

6.8 ' That in the speed test the humble epplicant
did excellent and accordingly he was declared successful
and tbereafter the applicant was called fov o Vivo-voce
test and in this test held on 8.11. 95 he became successful
and was selected by the respondent No.3 and recommended
the nome of the applicant t. Respondent Ko.z for cppointment,

In view of increase in no. of vacancy, the respondent

‘rightly and validly recommended the name of the spplicent

clongwitheeeoeos

Sanprh  Zewad
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alongW1th 15 cthers for app01ntment.

"~ A copy of the sald reconmendatlon containing
" the name .of the npplicant clongwith others

is gnnexed herewith and merked as Annexure A.VI

*

649 Thaﬁ the written test, speed test end viva-
/
voce test were conducted by the Railway Recruitment

BOqu heeded by the Chnirman, wblch is an utbnomous

" body.-like any other Ro 1lway Recrultment Board in the

‘ﬂCountry. Moreover, one offlcer ves deputed to the

Selectlon BOurd on behalf of the Respondent No.l and 2.
6.10 ‘» Thaot the cpplicant beg to state that os per

advertisement dated 26.4.95, once the cendidate is

selected after going through pll the stages/tesﬁs viz.

written test, speed test and vivo-voce test rnd when the

name was recommended for gppointment as stenographer,

the respondent No.2 is duty bound to uppoint the

-applicantAin the existing vacancy of the stenographer.

'6.11 _ That the epplicant beg to state that though
fingl list of 16 cendidates including the name of the

cpplicwnt i.e. Annexure A.VI Was'“ecommeﬁded on 9.11.95

to the Respondent Yo.2 for aprointment, the Respondent
No.2 did take no sction on it and the aopllcant was

at o loss of having not received the appointment letter.

" Even the resentment/insction of the Respondent 0.2

was echoed and reechoed in the news paper. Copy enclosed.

‘Con.tdilﬂ.l‘

ngw\+wﬂ§ QLMvuJL%_
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6. 12 B Thht the a“plication made representstion
to the Respondent Ho.2 dited 10 6.96 requestxng him to

maoe cpp01ntment of the aupllcaﬂt

A copy of the representation is annexed.

_herewith and marked as Annexure A,VII,

6.,13 . ° : That while the applicant wes anxiously"
walting for the sppointuwent letter he was surprised to

see the aavertigemenh Hotice No.1/96 dated 20.5.96 Where

“the resbéndents‘wanted to test -8 dandidates. This

cdvertisenment uppea”ed in loczl news pupcrs including

notice board and runs zs Category Fo.l. HaV1ng seen the

. advertisement, the anxiety of the applicant was multiplied

and again he gpproached thé respondents £nd no response

. &b gll was there from the respondents. The appllcunt believes

_'that some foul pley may tuke place in view of the

advertisement No.1/96 dated 20.5.96.

A copy of the cdvertisement Notice Mo.1/96
is cnnexed herewith nnd marked as Annexure -

’ - A.VIII.

In this connection, the apslicent beg to state that
alongwith him there are 15 other cesndidgtes also duly
recommended‘for oppointment to the post af stenographer

end While none of the'recommended candidotes is appointed,
publication of another advertisement is crenting eusp1c1on.

In this connection, the applicant further beg to st¢te

that there wwas another Employment Notice No.2/95 -

Cotegory No,1 where 21 candidates were fecommeﬁded for

appointment eeeee .o

Y

-

v

Ranbosh - Lawar
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appointment of office clerk in the scole of pay #.950-1500

'/and atl of them were apnointed though they were gppeared

+

in the tests subsequent to the gpplicant.,

6.16. | That the applicant beg to state that the
selection of‘the.applicént is valid only upto one year
. ;

as per existing rule of the respondents.

7. GROUNDS :

7.1 For that'in view of the selection as per

Arnexure A-VI, the opplicant was sure that he would be

. appoinﬁed‘soon under the respondents and as such he

did not make any attempt for gppointment in any other

department.

7.2 For that injustice will be doné to him

is immedigte appointment is not done« Moreover, alongwith

': the gpplicant, the whole family will suffer very zdversely.

7.3 For that the applicant hails from OBC
copmunity and has come from a very podr femily and he is

the only gdult member to look after the'family, who deserves

F

sj?ﬁathy from all concerned. 4 <ankt C*AA;FJLJK Y
2t D oI qvé&AAZ:D PR WP | ’”ZZT
7.4 For that the advertisement il0.1/96 ss referred
in Annexire A-VIII is~ill~oonceiveq,‘confusing,conflicting,
contradictory, inharmoneous and acting ﬁpoﬁ it will be
illegal snd uncalled for and the.applicant firmly believes”
that this Hon'ble Tribungl will direct the respondent 0.2 t

Prap

implemente.eees
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implement the recommendation of Respondent Ko.3 nnd 4
(Annexure A-VI) and in the event of non-issuing such
direction; the applicent will be deprived of the right

it o P |
viwo ... - of oppointment conferred upon him after the‘selection.

8. RELIEFS SOQUGHT FOR :

In view of the facts and circumstences of

thelcase'thé“applicant prays for the folloWing reliefs :-

A . Thgt the appllcant moy be appointed with
| 1mme013te effect thh » direction to give the seniority
. from the date of ¢ecommendut10n for app01ntment i.e.

dated 9.11.95.

'ii._ . That the respondents may be directed not to
1mplement the advertisement No. 1/96 (Annexure AL VIII) till

“the applicant is qpp01nted.

iii. ' Any other relief/reliefs aos this Hon'ble

Tribungl considers fit and proper. -

9. INTERIM RELIEF PRAYED FOR

- That during pendency of the disposal of
~the applicatioﬁ, direction mpy be issued to the Respondents

to cppoint the applicant with immedigte ef fect.

ii. That the respondents may be directed not to-

P ~ appoint stenographer ngainst advertisement Mo.1/96 till

applicant is appointed.

Contld.nloh!i
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10,  UHETHER ANY OTHER APPLICATION/PETITION FILED

BEFORE ANY OTHER CQURT/TRIBUNAL : _

The gpplicant beg‘ to state that he hes -

_ hot- filed cny other case application before any Court/

Tribunal.,

11, REMTDIES EXHAUSTED :
The gpplicant beg to state that he has
exhausted oll the remedies ond there ig no other alter-

né-..t,ive but £o approacki'this' non'ble Tribunnl for justice.

12. PARTICULARS OF THE POSTAL ORDERS 3
Postal Order Ho. YLeEG
) _ Date: 2594 _
Issued by : '9/77,‘.@&429\4\0&" |
‘Payoble ot C/ﬂﬂ, gkw»\ﬂ\u&,

13. An Index. with particulars of enclosures is
enclosed.
14, .  PARTICULARS OF DOCUMENTS : .

As p'er Index.

VERIFICATION veevses

Bx"\“\*@k bwwan

-



VERIFICATION .

-+ I, Shri Sdntosh Kam“r, son of Shri Ragenur&
Prvsad oged about,zafyeurs, by caste O B.Cuy by

religion-Hindu, re51dent_of Pandu, Guwaheti-12 do

 hereby solemnly affirm and verify that the statements
‘mgde in par@graph 1 to 6 and 8 to 14 are true to my

knowledge and those made in paragreph 7 of the 0,A.

are true to my legal adv1ce gnd I hzve not suppressed
ony meterisl facts. -

-

AND 1 sign this Verification on this X/4dey

of Ay ,1996 at Guwaheti.

SQVH«;J\ Lok .
Qg & uwﬁ)
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W"Aﬂ‘l;—-, ’?7?‘" 000027094
"‘;_BIHAR SCHOOL EXAMINATION BOARD, PATNA A

SECONDARY SCHOOL EXAMINATION @/

“"FOLLOWING ARE THE DETAILED MARKS OBTAINED BY:

i 3T _ ’ y, L NAME OF THE CANDIDATE [ . EXAMINATION
b Suwctosh - —5
. prss pase |- "mﬁ}"““ Sdﬁf‘kDSH KOMARY| annuAL 1993
.[ XV -, )A} ' ~
i . bCHOOLNAME -)A N S % 7 b&?ﬁm e W GRADEIN‘_CTF;(‘)UPC —» ¢
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Govt. Recognised No, 2

PATNA

CERTIFICATE -
O!us s 4o cer /:gﬂq {lm{ SANTNSH KUMAR Jon/%}"rj@/

...................................................................... /

{D(O BARH @£S£ PATNA /Mw compyef{c[ {/ze

.@ourse ( é!zeorei;cai & praciwa[} and’ sahsg]’acfﬁuiq passed" 5/1,9 g ma{'

éxammm@wn o;& this cgnsrnguiwn held in Hw Hma{la o,[ MarcH 1994

b
in the sué‘/ecls menlwnecl Le[ow QS}’
1. Short Hand— English... 120 . wee W, P M. ’l\ ' G‘MD
2. Type Writing— Enghsf .45 . W P. M. e CL
~.. 8- -Short Hand—Hindi...... .. .5 %....... W. P. M. w‘«a”\ - LR |
4. Type Writing- Hmdl ceBp - ....,W P. M. o o,’ G R ml R wadtege
5 Telegraphy— ‘ : ' g *“,3,:* ‘ R .::aa's’ )
Dated...28{3}.1994-. s Y



?. Poios of Bducation of NCERT (i) Comperenes (o toeh
the ;.,..-;l:‘ Samamese Modivm AGE 20 to 47 yours A

St s "4””“"‘,.." . . - RYRC ProTN Nty e .-
P OATEGORY NOU Do ASSTY. TRACHERO:

#

GUWETATI

Station, Road. Guwahati 761003

T .\__ s Date - 26.4.05
EMPLOYMENT NOTICE NG. 1 95 \

N DATE OF PUBLICATION : 03.5. 95
’ CLOSING DAT&; 19’695

v

Applications are invited in prescribed z’mplication form
obtainable from the important Railway Stations or in a
proforma enclosed herewith (to be neatly typed) in a standard
size thick paper, only one side) for the following temporary
posts likely to be permanent en the Naortheast Fronter
Railway. Applications complete in all respeéts along with
required enclosures should e sent to the Assistant Secretary,
Railway Recruitment Board, Station Road, Guwahati-781001
“Assam under certificate of posting 5o as to reach the Board's
office on or before 17.30 hrs. of 9. 6/95. The applications can
also be dropped in the “Applicstion Box” kept in the RRB
Office before 17.30 hrs of 9.6.95. EMPLOYMENT NOTICE NO.
AND CATEGORY. N(). AGAINST WHICH. THE. CANDIDATE
APPLIESMUS] "CLEARLY BEWR ITTEN ON THE TOP OF THE
COVER ENVELOPES POSITIVELY,

" DEPARTMENT : MANAGING ‘P’ BRANCH : .

CATEGORY NO. 1 : ASSTT. TEACHER GRADE -I
(BOTANY) in scale Rs 1640-2900/- for English/ Bengali
Medium Railway School. Temporary but likely to be made

- permanent. No. OF POST : 1 (UR). QUALIFICATION ; IInd
class Master's Degree in” Botany. (if) University Degree/
Diplomain Education/ Teachingor Integrated two years post

graduate course of Regiondi Colleges of Education of NCERT.
(i) Competence to teach through English and Bengali
Medium. AGE : 20 1o 40 years.

CATEGORY NO. 2 : ASSTT. TEACHER, GRADT.!
{PHYSICS) in scale Rs. 1640-2900/- for English/ Bengali
Medium Railway Higher Secondary School. Temporary but
likely to be made permanent. NO OF POST : 1 (UR).

QUALIFICATION : (i) 1 Class Master's Degree in Physics. (ii) -

University Degree/ Diploma in Education/ Teaching, or
Intrirated two years post Graduate course of Regional
Collegz=a of Education of NCERT, (iii) Competence to teach
. <o

f 2eo 46 ‘1"95{!:«
CATEGUKRY NO. 5 : ASSTT. TEACHER GRADE.II

L dé:'."/;‘ ang I?.pngp\!_i MeGiu.m, A{TE .

{SCIENCE) in scale Rs 1400-2600/- for Assamese Medium.

Railway School. Temporary but likely to be made perm:2nent.
NO OF POST : | {UR). QUALIFICATION : (i) Ind class
3achelors Degree with one of the following group of subject.
45% marks can be considercd equivalent to 1Ind Class where
there is no demarcation of class in Bachelor's Degree. (i)
Phiysics, Chemistry and one subject out of Maths./ Botany/

Zaology. Or (ii) Botany, Zoology and one subject out of

Physics:  Chemistry. (2) University Degree/ Diploma in
Education/ Teaching or 4 years integrated Degree course in
Regional Colleges of Education of NCERT (3) Competence to
teach through Assamese Medium:AGE : 20 to 40 years.
CATEGORY NO. 4. : "ASSTT. TEACHER, GRADE-I

TORs RULNE000/- for Asstinese Mcdimuj/’xi:zi}\\;a_’.' Tiv

UK

LCOSGTERCE WITH SPECIAL PAPER BANKING, o

TR
Fevocdary School Temvarary  but i!f‘“‘,y fo o be oy
perweent, NOSF Q08T - 1 (8C) QBATLHICATION L
Citen Siiseer’s Degres in Commerce viith specier ,r‘>; by
Bonking. (i) University Degrees Diploma in Bduzar. o/
Teavting. or Integraied two years Post Graduste course of

i

Regiocat Colleges of Education of NCERT. (i) Conpetencs 1)

‘

teach threugh Assamese Medium. AGE - 20 tn 40 years.

CATRGORY NO.6: DEMONSTRATOR (PURESCIENC Y in
scale Rs. 1.400-2600: - for English/Bengali Medium Railvoy
Schoel. Temporary but likely to be made permanent. NG OF
POST : 2 (1-UR, 1-8C). QUALIFICATION - ) 1ind Cus
Bachelors Degree with Physics, Chemistry and one subject out
of Botany,” Zoology. 45% marks can be considered ¢ quivalent
to lnd Class where (here is no demarcation of ciass in
Bachelor's Degree. (i) University Degree/ Dinloma in
‘Educations Teaching or 4 years integrated Degree course in
regional colieges of Education of NCERT. (ii)) Competencs 1o
teach thiough English and Bengali Medium, AGE : 20 te 40
vears, ’
fi/”‘f ATHGORY NO.7: STENCGRAPHER - (ENGLISH) inscale
e, 11209-2640/-. NO OF POST: 10 (UR-5,8C-2,8T-2, OBC-1).
QUALIFICATION : Matriculate. SPEED : 80 WPM &40WDPAL
in Shorthand and type-writing respéctive!y. Knowledge of
Hindi Stenography is an additional Qualification and wid be
diven preference. AGE 1 18 to 30 years.

DEPARTMENT : MEDICAL :

CATEGORY NO.8:STAFFNURSE in scale Rs. 1400-2600/ -,
NO. OF POST: 14 (UR-8, ST-2, 0BC-4). QUALIFICATION : The
candidates must have passed Matriculation or its equivalent

rexamination and possess a certificate as Registered Nurse and

Midwife having passed the three years course in General
Nursing and six months course in Midwifery from a School of
Nursing or other Institution recognised by the Indian Nursing
Council or B.Sc. Nursing. Candidates passing B.Sc (Nursing)
will be given two advance increments on the merit of each
candidate under the sanction of competent authority. On
selection, their names must be borne in the Indian State
Medical Register, They must be able to speak in English, Hindi,
Assamese or Bengali. AGE : Between 20 to 35 years with 5
years relaxation fo: SC/ST candidates. Both Male/ Female
candidates can apply.
NB: : ) ) .
(i) A General Relaxation in upper age limits for all
covisiaraties, sgtegaricn of candidates have beon shver by Z
years besides tiie age reiasxation given in parc-2. This
relaxation is applicable for 2 yegrs with effect from 15.7.94.
- (1i) The Candidates must have acquired the essential
qualifications as laid down st the time of submissior. of

.application. Candidates who have yet to appear at the

examination and whose results are withheld or not declared )

are not eligible to apply. .

1. GENERAL INSTRUCTION . .

1.1 ABBREVIATION USED : SC - ‘Schedule Caste, ST -
Scheduled Tribe, UR - Un-Reserved, OBC - Other
Backward Class, 1.P.O. - Indian Postal Order, EXSM
-Fx-Serviceman, PH-Physica!ly handicapped.

decreased. .

5C/8T/OBC candidates can apply against UR posts but

N
“’:1,,2,,__ The number of vacancles shown may be Increased or
WE

(COMMERCE WITH SPECIAL PAPER BOOK-KEEPING &
ACCOUNTANCY) in scale Rs 1640-2900/- for Assamese SC/ST'OBC candidates need apply strictly against
Medium Railway -Higher Secondary School. Temporary but ; their respective vacancies only, ‘

tikely to be made permanent. NO. OF POST : 1 (8T). | ¢! . AGE LIMIT : - FE
QUALIFICATION : find Class Master's Degree in commerce :

\ with “special paper Book-Keeping and Accountancy. (ii)

they will have to compete with UR‘candidates.

0N

A ‘The age will be reckoned as on 1.5.95. The upper wge
limit is relaxable as Lm\der -

<

T \w™”
l\-\s\f\

niversity Wrpp ! H 901 Fdneati _Teaching | RN
Lutversity Dogree! Dinlomg i, Edncatipy! Tgachin MO

.f
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X *Under Certificate of Poe‘t.mg {
. |
NO. RRB/G/41/1¢

CALL LETTE o
EXAMINATION CA%EY&&FOR THE WRITTEN

NOTICE NQ., -—J-{.fii___No' _..Z BMPLOYMENT

To
Shri/gfe. _Sendl <o, L, M&n

Your ROLL NO. i" I

: L Yool L
This

is your call lp / |
.;on £ t;er AMit Card for the ‘w

v 5 on
the Net *Railway', .under E/Flotice No. _ |4 Category NQ.L

w."‘(“'
p r wt ﬂ. . EQ‘ \t}:ﬁ;
nng ~—=ZAME OF WPT%JON 1S &S GIVAN BbLOm f,p"f
L
’ \'n}_ : ‘ &%an/c’ wlhe GH7 -3

o “%@%mﬂm-&mwg_m@m.n must_be no Ltk

1. :
=1 lg;lyiil tﬁf’t be’ admitted to this written Eaxaminaw.cn w‘LU"““ ,
G e

'L.-b»'
ment fop selew&:gmrj\it Card and does not itself give any g7

‘o Tn 1%“
R &Jlr "agdidahlre has been accepted proms.lonahy and ig #LLTE

-Eaployment. Noé*éilment of all conditions laild down in the gald

Ve .T

Wmi»ﬁu DONOT FILLFIL THE CONDITIONS AS LaID DOWN. IN ThE ‘i;:l
o gy T by, TIZE ' PLEASE IGNORE "THIS “CaLL LETTW«DMT mw Qs
4‘\ ( ' ’

be ":ﬁ%dt?g Su"ees ful candidates in the w-ittm exaninel
- O the viva-voce test .

p “R/OBC
P;rmd;»aff o def?;ay your own travelling expen: = fos CR/O 4
6“ AT .‘.‘L'J" ‘
r;&.{-z\nq}i;gaﬂhmg The Chairman/RRB/GHY and cther offisiars oF © /
“ehars. Sy or indlrectly by a candidate or amykr @y %0 7

»3, will

x’?ende» “®questing andue monsideration for the rec.uphl- nt oot
N & “andidate diable for disqualification .
oy i

A z,(»t
V.Jl'ld]w-_j: & ceandldataes and the persons cng: Ced in rwd

ﬁt I8!
4], tha examdnation will be allowed into th? & 0= o o |

(‘Mmjfw - JLM‘ discipline and sllence must be malntel.. («dniléa“zfzzu
“tr):l‘jm Hall/Rooms.appropriate action will be & o b :

@ &duptinfj unfair means in the examination Ballcetce

‘ Rm:?’?‘f S : ONLY# off PRODUCTION OF [HIS ‘"’W ; . -
oTN 0 I0 TRAVEL FRAE BY EhY. IN SECOND ClweSS Fxoit R
" s _?Iwmml (SIN., & AK. THIS PsiRS IS .- LD €
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IR | ey
. R . At PR
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' B?IL%Y RECRULTMENT BCARD: ;| GUWAHATI | ;

“ AUnder Certificate of Posting) . Statio Ropq ¢

‘ Guwahati~g y

NOs™ RRB/G/41/9 a . Datet13/10/95

B . Tﬁ?:‘ T g e——i

Thig i Jour ﬁdlg.i”‘i_"Card/Qall Letter for SPERD TEST ( T
and_VIVA-VUGE TugT T ] |

To : 7R
,srxri/s:ntzmé_gg}pmzcrgi Kigweog _— "
Your foll Nuwber ig { PR "ﬁjﬁ"’:? [ S
- You will not be » - : ol
admitted for the Speed Test & ‘Viva~Voce Test withoi | -
fopinls Call Letter/aduit Card, This Goil letter/ |
Adiilt Card however does not. itgels give any entite " i
lement for selection , - [ -

R S

ECAULTMANT SELECTION FOR THE pogT OF JRo STENOGRAPHISH dinsesme
SCALE Bs, 1200-2040/~, CATEGORY N0o 7,UNLEA EMZLOYMENT NOTICE N
1/95 oN 1hg NORTHZLST FRONTIER RALL&AY ,

1o With reference to.your application for thne post mentioned

ln response to the Employment Notice cited above, you are
hereby advigeq to attend the office of Chigys Personnel Ozficer/
1,§'ch?ﬂilwaY/Maligaon,Guwahatia-'n*on 411695 at 9,30 hrs, for Speed
es - |

S TE L

R

}
‘ v

A s i‘\l
%o R 1'.{’he Viva~Voce Tegt of the successful candidates of Speed )
est w.

s 11 he held on 8, 11,95 at Railyay R,ecruiﬁent Baard,Guwahatii, «
piion Road,Guvahati=1, N0 g spars GeLk, LETTER FOR ViVaeVOCE IEST
Q&W%e Candicatos shall hgve t%ir_gresult on the Notice |
Boaxrd o 8 0ifice on 6011095 end those candidates who will .
Galilfy in the speed test 0f 80 words por minute should appear for

the VivemVoce Test on 8,11,95, Theroforo, your presence may be
-, Yéquired for more than foup days and you ghould come so preparec .

hd

e You shoulg bring your all original certificates and Mark-

sheetg along with regpective diplomg certificates(i,e, "Sherthand ,
& Type) on the day of Vive-Voce Test. The SC/ ST candicates also mugt -
Procduce theiyp Caste/Tribe certificate at the time of Viva-Voce test.

Request for Postponment 02 the Late of $peec test ancd Viva i

52 You gre also directed. to bring the Or‘a‘;ginfl Call levter for
the Writtentest held on 2708o95 0

«Appmaohing‘Chairman/RR_B ané or his Secretariat directly or
hxdirectly by a candicate or any bcdy on hig bhehais reqresting undue
Yonsideration tor the recruitment yill render : cruCiccte linple

- FO% %ﬁ" CANIIDATES
4

‘N ‘ HLSEZAN YOU AR EN Z07T) Ldw Vel FREE

¥ $4Y IN 4S5 FROM w U mas HATT
~ PINe) Np BACGKs ThigPasg is ava lablo upto 15e21055, ‘ '
AR Eho 1 tyg e Rly.Ba's LtoNos B(NG) II-84/RSC/ 102 ¢ tc., LI011sC:L)

h ’ { ) y . ’ . . . .
%WBai-(1) You are advised to ificrease the BPec. 2 LiCraisng and
. : ngﬂg to ccme out successful in tie ensuria O oy ron .
/ . Speed tast to be held on 4,11,95, (2}.{05.*: r','.%;,':‘: d ctud
%o Wring attested photostat coples of all ~rfcdl 4 i~
ates and Marksheets .anc otocr certigie i « . . - tl:e
- Ordginal at the time of viva~voce test d: ... f. dn
e speed test of 80 words per miiute .

.

. . mY
R AT -A-;_.L_.___ ——Y MLA..L
L4

et - eec——s Corp—

— e
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c Haj lway Recrud caon® Uoosd Guwahnty (?;;//
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NORIB/G/CON/155 /162 e ¢ Date: 9-11-95

7

Sub i~ Racruitment selzction for the pest
of Jr.stenographer(English} in
scale fis, 1200-2040/~ under Emplos -
mont Notice No,1/9R catogory No,7
and GM/P/MIG's Indent No,13/227/216/

v RIB/2/Rectt P11 dated 7:4,95,

P s e, e .

Date of Written Test: 27-8-95
Pate ot Speed Test: 04~11-95 2 for 80 W.g.m, )
Date of Speed  Tost: 05-11-95 ( for 6o Wopam, )
Date of Viva Voce Test:08-11-95
Date of pane? approved:09-11-95

The selection Boaard held the viva voce
test on §.11,95 for the recruitment of Jr, Steng-
grapher (Eng§ under Employment Notice No.1/95
Cat.No.,7 in scale R . 1200-2020/~ and pas found
16(U11~10,SC~2,ST—-2,GBC-2) cavlidates suitable for
tite said post and their names are recommended to

GM/p/N_p,nai1wny/ha1igaon ‘n ORDER OF MERIT. _ :
AGAINST U, R, VACANCY i AN

SN Roii No, ‘ Yame of candidate ; )
1. 810704 Angall Devi
2, 810786 Asia Chakravorty -
3. 810798 Mrityunjoy Ghosh
4, - 810018 Debasish Chowdhury
5. 810589 Rupalk Chakravorty
6, 810777 Pradip Kr, Sarkar
T e T s10769 Kamala Deka )
9. . 810794 Pabiitra Kr, Kakati
___~__19_-__-__-§392'2'§’________§SEZ§‘}§E“BZ2£‘_§9§‘:’3’_"E- :
QQQQFST 3. C.VACANCY . ]
1, 820123 " 7. Krishna Das : ’
2. 820246 Sanjoy. Kr, Red B
'“""""“_"'Z&ZE:I'EFETI"I@_EE&E?\ """""""""""""""
i. . &£30077 Dijay Cn, Baro
2. 830108 Lingy Kr,”aimu;y
"""""""""""""" A é&?ié@“&fﬁféf’i&&&_@{"""""’"“"""
1. 840025 Santosh Kumay
2. 840052 _Pankaj Jdyoti Dys

| T e SRR e AT \ N
- | . ( I.Numéggglj/' \\\Jgi

' Member Sceretary

Copy to: AS /3R /Giry oo O e /Gity .

2+ Notice Boaras, for Ghainman/win/Giry, -
2. Panel riles
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The Geperal Hmsm' |
.,‘:,F,Rﬂnm, i&lipﬁﬂht

subz - Appﬁmtmnt L6 aha pmt. of ‘a‘nnier memgm z:iz-
- 1n w scale of a.ww.mp per month. |
) r

isa hun!blx heg to bﬂng w yc;ur Rind notice .
| that sur nmes were reccumendad by the aunmy -

- Reerultment Bm'dfeummu for apacinwant %o the post.

“of *Junter qnenc,gmphew(mgush} 1n scele of pay
i&,lmmw/n Doty 88 published in *m Msu Tribunet
Gated 12,12,95 and -'_zsmplmm Tews? Cated 23,15,95 stc

'819,

&tr, we mw mggaﬁy walting xar & formal
ap;aoinmm lattw aince Jeeamm' ‘65, We shell m it

N Lezvoursble a_f your kindly lock ixto tHe wetler m ,

o ﬁz‘ngé» ﬁpiﬁm\ the -apg’oimmm _le't.fmr at the carliust,

“Thanking you, o
o T | Yeurs faunmly,
© Dated ¢ 10,8.98, - T

- ) e - (Santosh Kumr)

(Selactad eandidates of the
mniar utwagraphcr}
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. RAILWAY RECRUTI'MENT BOARD GUWAHATI
’ . _EMPLOYMENT NOTICE NO. 1/98 '

STATION ROAD, GUWAHATI-781001
_—~DATED : 20/05/96
~CLOSING DATE : 30/06/96 -

Applications are invited in prescribed forms obtainable from any important Railway S ation -

»¢ in proforma application glven below (to be neatly typed In using one side only in ustandard slze
thick paper) for the following temporary posts, likely to be permanent, in the Northeast Frontier
Railway. Appllcatlons complete in all respects along with required. cnclosures should be senttothe
ASSISTANT ‘SECRETARY, RAILWAY RECRUITMENT BOARD : STATION _RQAD, GUWAHATI-
781 dUI ASSAM under certificate of posting so as to reach the Board's office on or before 17- -30 hrs.
of 39[06/5 6. The applications can also be dropped in the Applicatxon Box"keptin the RRB Omce
before 17-30 hrs. of 30/06/96.

EMPLOYMENT NOTICE NO. AND CATEGORY NO. AGAINST W'HICH THE CANDID ATE A‘d’?L!ES
¥UST CLEARLY BE WRI'I'I'EN ON THE TOP OF 'I‘HE COVER }ZNVELOPES POSITIVELY

5\

. 4 N .
LIRS . l B -

e ,Umversn,y Degree/Dlploma in Education/Teachis

A} - .

CATEGORY, nl .. . . )
No NAMEOF . SCALE S'I'IPKND “ VACANCIES +.  SEX PEBJOD AGE -
. THEPOST, -~ OFPAY ° DURING ~ — OF - ASON -
/ : ws‘: ST OBC TOTAL,__ - TRAINING 010895 _
Lenogi‘apher (ERglist) 3 {200,2040/-,‘,—»« ' 301702 701" =08 eom'r"J n 180 30 Y3 |
2 "Appr. Junior Engmeer/ QW 3200/- Rs. 2000/ T)l 01 — 04"" Both 12 mo‘hs W30 Irs.
Sig/Gr-11 i .
3. _Af;r Signal lnspector/ 1400 2300/ Rs. 1328,— - 0 07 02 04 v 14 = Both 24 months 1810 265 Yrs. -
Gr.-11 - 1350f- -7, LN - S
4. Appr. Tele Commum- - 1400 2300/ Rs. 1320/- 07 02 02 02 i3 Both 24 month.s 18 t0 25 Yrs.
cation Inspector/Gr.-1i, . - 1350/; ). . : s .
5. Appr. Tele Communica- 960 1500/ Rs. 950/-° 08 03 06 06 B 23  Both 12 months 18 to 25 Yrs.
tion Maintainer/Gr.-11I - . - Sh - N - BT
6. Tr. Asstt Dra.mxman : l_200~2(_)4_0/,-‘ Re. 1200/-- 04 o1 01 0l ° 07 Both'l2months 18t025Y¥rs. -
(S&T) ’ _k o) .
7. Tr.Electric Foreman/ 2000- 32007 Rs.2000/- €1 O0l'— — 02 Both 12months "201to30 Yrs.
STA/Deputy Shop Supdt. R . . -
8. Apor. Mechanics (Elect): 1400- 2*00/ Rs.1400/- 09-05 Ol 03 . [8 Both 24 months 181028 Yrs,
9. Tr. Asatt, Dmmsmnn .1200-2040/- Rs. 1200/- 03" 01 Ol 01 " 08  Both 12 months 18t025Yra.
(Elect.) . . L Co
9. Tr. S w®wnan (Slecl)  1400.2303/- Rs 14007, - ML ot Bom 2i mentis 2 m K Vra,
i 1. Tr. Head Draftsman . 1600-2660# Rs. 1600f- 01 — — - - 01 - Both .i2monthsi 20030 Yrs
(Elect.) - ce c . . . - . : )
12, Traffic Apprentice '1400 1440/- Rs. 1400/- 06 02 01 02 11 Both 24 months 201028 Yrs.
13. Commercial Apprentice 1400-1440/- Rs.1400/: 06 02 02 01- 11 Both “24 momt\s 20t0 28 Yrs.
14. Physiotherapist 1400-2300/- — -~ 01 — — ‘01 Both — 4 18028 Yrs..
16. Staff Nurse -~ 1400-2600/- . — 13 04'02 07 .26 " Both —./_ 20 to 35 Yrs. .
16. Pharmasist ~~ -« 5 1360-2200/- — - 04 0101 Ol 7 07 Both. P 201030 s,
17.LabAsstt. - : - .- 976-1640/- “ 02-—01 — . 02’Both =l 19028 Y.
18. App. Mechanics .~ 1 1400-2300/-. R& 13201- (04 02 01 01 08° Both 24 months. 18t028 Yrs.
* Elect/DSL" P RN ‘ . -
19. Tr. Deputy Shed .« ;¢ ',-'20003200/ Rs.2000:~ = ‘_m 01‘ Both ‘12 months ~ 20to 30 Yrs.
Supdt (Elect/DSL)‘ I e - o . s
20. Appr. Mechanics ; ‘. . 1100 2300/- Rs. 13%’- 04 - 01 02 01 - 08 Both 24 months 18to 28 Yra.
(DSL/Mech) .=/ "% R : - “
21. Appr. Train Exammer __1320-1360/ Rs. 1320/- '03 01 02 e 12 ‘Both 24 months 18to 28 Yrs.
22, Tr. Asstt.’ S 1200 2040/ ‘' Rs. 12001 "01 = 0" 'y 02 Bot.h 12 months . 181028 Yrs
Draftsman (mech.).'; -;". " TR PR ATl N s
23. Draftsman (Mech) - .~ 1400- 2300/- ‘Rs. 1200/- -y 03 : Both 24 monms 181028 Yrs.»
24. Appr. Junior Chemical 1320-2040/- ‘Rs. 1320/- —- Oq ;Both 12 months 18t0 26 Yrs. ~
&Metallurg;ca.lAsstt. T x' A R Lt
26.T¥. Chemical  ~ 1400 2300/-- Rs. 1400/- - _ - 03. . Both " 12 months 22 t0 30 Yrs.
& Mettallurgical AsstL : KA e s v
26. Tr. Deputy Shop g 2000-3?.00/- Rs.2000/ 01 0101 — - 03" Both 12months 20030 Yrs.
_Suptd. (Workshop) o L LT T
27: Appr. Mechanics 1400-2300/- Rs. 1320~ 05 _02 01 02 ,10 Both 24months 181028 Yrs.
(Workshop) - . -t - L :
28, Appr. Chief Train _2000-2200/- Rs.2000°- -02°01 — — ‘03 , Both 12 months 20030 Yrs.
Examiner’ . ’ - - ' y
29, Hindi Anstt Gr-ll | 1400-2300/- — 01 — — 01 .--0,2 Bot.h

u\-ﬁo«: Wm%r“nh‘éi‘x‘um Tang; onag'?wmgﬁ :‘T‘?&Zﬁ.%mw_ﬁb%b V12 manthe:

L %%

. demarcation of class in Bachelor’s Degree, (ii) Umve

\E?(C;w TO APPLY
N an

. prescribed educational qualification. | *

“..medium.

Category No. FX{« echanical). :
Category No. .7 oma in Mech. Engincering.
Cat,egory No 8 : Degree in Mechamcal/Elcctnm
College: y
Cabegory No. 29 B A with Hindi as elective subje
grduate with Eriglish as a subject plus a degree or
standard of B.A. (Hons) in English and a degree or
Category No. 30 : Diploma in Civil or Mechanical
qualification of Diploma in Civil Engineering becom
-them.
}Cmgory No. 31 : Degree in le Engmeermg
!Cetegory No. 32 : (10+2) with science and Maths [
Engineering also be eligible.
Category No. 33 : Minimum IT1 certificate in Drafts.
_ India, NCVT) in Civil Engg. from recognised Inatit:
duration. Civil Engg. Diploma holders and holdcrs
]nstmxtlon will also be cligible.
) Category No. 34 : Matric plus 3 yrs. diploma ln Cl\
recognised colleges.
Category No. 86 : Degree in Civt Engg. Departmcn
(‘ewegory No. 38 : Degree in Civi} Engineering Dep
awgory Ne. 87 : University degree preference b
Honours & Master Degree The candidate should
‘minute in Efiglish jor 26 words per minute in- His
. \

Category No. 38 : (i) Iind cla.ss Masters Degree i

_course of Regional Colleges ofeducatnon of N. C F R 'I‘

Category No.39: (i) II nd class Bache]ors Degree v
Botany/Zoology. 46% marks can be considered

OR 4 years integrated - Degree course in regior
Competence to teach through English and Bengali
: (i) A" GENERAL RELAXATION IN UPPY
' - CATEGORIES OF CANDIDATES HAVE
\ " RELAXATION GIVEN IN PARA-2. THIS
_' WITH EFFECT FROM 4/8/95. .+ **
-~ N. B (ii) . THE CANDIDATES MUST HAVE ACQU!
. .. LAID ZOWN AT THE TIME OF SUBMI¢
- HAVE YET TO APPEAR AT THE E:
- WITHHELD OR NOT DECLARED ARE ?
l GENERAL INSTRUCTION . L.
.J ABBPZVIATION USED : Co ""f
© T SCESchagnled © Casie, Si-Schedulen A;:ii-, ..
LP.0. =Indian Postal Order. ' N
-1.2 The nurber of vacancies shown rnay be incr
1.3 SC/ST/OBC candidates can apply against u
candldates SC/ST/OBC cendxdatm need a;
only.

]

* 2. AGE LIMIT L .

2.1 The uge will be reckoned as on 01 06 96 Thes
W 4a) By b5 years for SC/ST candjdates and by
(b) By b years for Bonafide displaced Golds
**(c) By 10 years incase of physically handic+
'(d) Upto the age 40 years for “RESERVISTS'
" (e) Upto the extent of service rendered by C

« " - Labours/substitutes provided that th

T . (continuous or broken) subject to the co
sl _‘ Adninistrative offices of the Railway orgm
' * tive societies and Institutes upto 6 yea-
- upper age limit of 3B years whichever i
- (f) Upper agé limit in case of widows, divore

their husband but not remamed sha._lt
(g) Upto maximum age of 46 years for repat
to India on Jr after 1st June 1863 and

Paldstan (Now Bangladesh) on or after

L

didates should anply in their own hanc

\/ not in nencil) on 2ood auality niain whi
¥t
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ACINES

Fron: Our Correspondent

BONGAIGAON, June 18—A
weeting  of  the . Bongaigaon

- Distriet Develupment Comumittee
was held on June 10. The
méeting discussed the imple-

“mentation of special health
check-up programme for pri-
mary school students in the
district - and asked the Joint
Director of Health Services to
prepare a plan to cover ail the
students of 863 LP schoolsin the
distriet. .

nmv"-'\m'm e o1 nfz:*,.: \h(’

}""l'."“l bomnus.sxoner,
Armed requested the heads of
varions development depart.
ments to submit future plan of
action to develop the district
with locally avaiable resources.

The meeting also decided to

"utilise . the . water resources
available in the district and the-
community polytechnic scheme
of Bongaigaon Polytechnic for
the benefit of the youth. .

land revenue :: The State
(overnment. has decided to
enhanqe;'-vland revenues  of

Aftzw”

Bongaigaon town as per Land
Revenue le-assessment  Act,
1936. People who want to submit
objections to theenhancemant of
Jand revenue may do so within
six weeks from the date of
publication of rifixation notifi-
cation in the Assaim Gazette, says
an official press release. .
Lawyers' resentwment : The
Bongaigaon Lawyers' Associa-
tion opposed the move to
transfer the czses under Railway
Propertics (Uniawful Posses-
M |} J.“.,, eator Soadant
Claims, Workman Compensaiion
ct, Consumer Forum etc 1o
Guwahati. A resolution was
adopted to this effect it a
meeling of the Associatior held
on June 7 under the president-
ship of Sri Gopul Chandra Das.
The meeting expressed resent-
ment at the move made by the
Government witheut consider-
ing the difficulties and financial
implications fer - the lLtigant
public.
Convicted for :nurdcr : The
Session Judge, Bongaigaon, M M .

W@E’k@h@p on bamboo
QNGISTE

@ﬁ@\ f '-.J/

l‘runx Ouar Cor: mpundtm
AZARA, June 18— A work-
shopon the necessity of bamboo
crops and its preservation” was
held recently st the Horti-
cultural Rescarch aLatwn Kahi-
iuchi.

Participating in the workshop
Alok -
Buragohaln, of Gauhati Univer-.

‘s chuef guést, Dr
sity, explained the significance of
bambeo Use. .

Hestuted that bamboo is also
described as “green gold' and
‘timber of the poor people’.-

Dr Bipin Khangie, JAssociate
Profeszor -of Bisweneth Agri-

Ccukural College end Sri Beni-
medhab Baruzh, District Agri-
cultured Officer zlso sttended
the wortshog,

Dr fuansia explasined the
techieoues and utiisetion of
bainbe.s crops iza the field of
ndust. DrB.xs v Kr Chakra-
harty As.,xm Agricuiture
Uintversity “was  the vk

L'i

it Cof

E \f&hﬁé ) ‘fﬁ

Narayen Kelita, Minis erof tate
for Revenusz und Sericulture |
{ind}.

.Dhorac eteged @ The Kam-

rup district committee of “the

Assam Press Correspondents
Union staged a two-haur dharna
on June 7 in front of the Circle

-Office of Pulesburi in protest ,
~ Stenographer through a news-

against the killings of Parag Kr.
Das, Executive Editor of

Asomiya Pmt)dm Pabitra Nara- -
yan Chutia, Dipak Sargiyarl and

Manik Deori. -
South Kamrup Press Club,

South Kamrup Mew Writers and
Artists

Associction, Dakhala
Luitpsrive Dal, Azara canerjyoti

Sangha -wnd Dakhin Iawrup -
Sasetan Parishsd ulso .sat on

| Saiyendra

d¢harna. - .

The Kam rup district cumme
ttee of APCU faer calnitted s
mo;nm wndinm Lo the capatent

authority denmn un‘z, adeguiats
security v the juar h,x\m,,
R N T T S SN IPR LRy

Sarkar convicted Abdul R’lhman
of Monakocha village under
Manikpur Police Station <o
undergo rigorous impriz nment
for seven years and to pay @ fine
of Rs 50,040 or in default to
underyo further rigorous im-
prisonment for two veirs ander
Section 447 of IPC for murdering
Kanteswar Das of t.he samae
village.

The accused Abdul Rahman
attacked Kanteswar while
ploughing in  the - field on
Yebirumey 27 Y

B LA TIE IR SR LY
harteswar died on

The injurad K

his way to the hospital,

Sri R N Des, Public Prosecutor
appeared for the State while Sri
hmud, advocate defended

I{JM

T I uu%’h %:u.{:\m
{ Bv A Staff Reporter ;
' \GUWA}L‘\'I'I, June 18~The
failure of the N F Railway
- authorities to appoint any of the
16 successful candidates in the

* post of Stenographer even after:
- six months from the date of -

announcement - of interview.,
! resuits, for the purpose, has been
viewed by the ronscious circles
* here as one more hid to deprive
* the indigenous people «of job

- opportunities in the Railways by

some vested interest circles.
According to knowledgezbie
sources,
ment Boerd, Guwahati, had
declared ten neneral, twoench oF
the Scheduled Caste, Scheduled
Tribe and GUC category candi-
dates, eligible for the post of

paper rotification on December
12, 1895, Most of these job
seekers were Jucal youths.

‘But, despite there being some

vacancies against the posts, the .
Raihway authorities have

M F
been  allegedly  showing
wtersst o ahsort ony of
sefectad ven ‘Edn:.c-;, n.‘legc
NOUrEes. R

SRA
”’5&4

no
the
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18— 1o
the

%
.an on . .
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owdly
suspecied that sume drug trafficke
at boys te tan

the Haliway Recruit-

~ State, suys a pe

o of ARV sivd

June 17

SAtrrieset vuidll Ll the

adolesce

serwed thaoa
LI g Liene

missing boys.

© - From Our Corre:

DULIAJAN, June 1 - The i
aged in betwecen thirteen and 48w
_of Dulisja.i and at different imes ¢
created quite 8 sensation in the ofl
Altogethernine boys, all stude:

of the locality, were reported missi
three were traced and rescued by |

A large number of parenty, gus
educational institutionbs of Duliaj
convesed by the oMficerin-charge o
to discuss the situation a
prevention of further occurence of

“The police have roted out the

ey
M

The police adminietration has
and guardians to be alert to keep 2
their adolescent chiidren and to ps
they go out for private tuition sfter

The 0.C. of Duliajan police stat
adequate steps have been taken t

~The names ofthe misging boys:
Class IX, Monoranjan Chetia (15) €
Clase IX, Ganesh Ch, Gegol (14) (3
Class V1] and Rasul Gopoi (14) Cla”

\Ef\;

GUWAHATI,

—\Ahiw

Jung I -The

Central Conuuittee intvingg of
~the Assam People’s Fropt heid

recently here ot Hirki Bhowan
under the charrmansiip of Sri

Holiram Terang. General Secre-

tary of ASLC and MLA
demandet  Unmediate  with
drawal of Army Gporatic: ini the

ey rele

he meeting attenden by ol
the newly elected MLAs of ASDC
and representatives of other
constituents namely Autonomy
Demand Struygling Forum

(ADSF) Mising Mimag Kcbang
(MKK) and CP!(MA), Liber:-
pi)‘

dizomsed the

sity

tion
tical
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od Aty Opcration.,
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~~GUVAHATL BENCH,

IN THE MATTER OF:-

0.A. No. 149 of 1996,

Shri S, Kumnx
Vs,
Union of India & Ors,

&

AND
IN [HE GATTER OF s~

oo Appl

icant,

e+« Lespondents.

Written statement for and on

bchalf of the respondents.

The answering respondents beg to state as follows :-

Te

That the answering respondents have gonc through

1 copy of the applieation filed by the applicant and have

‘understood the contents thercof.,

2

speeifienlly admitted here-in-below, other stat

in the application arc categorically denied.

statements Which ar¢ not bornc on records are a

Je

graphs 641 t0 6.9 of the apylication, the an

That save and except the statements which are

-~

e
crncnts mnde

Further, the

lso denied,

do not admit anything contrary to rclevant records of the

Contde.. .2

That with regard to the statenents made in para-

sWering respondents

cCAsC,.
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4, That with regard to the statemonts made in parn-
‘ graph 610 éf the application, it is stated that the
rcspondent no. 2, i,c. Genernl ¥anager(2), N.F. Hailway,
Guwnhati, X% is not'duty bound to appoint the applicant ns
reconmended by the Rnilwny Recruitment Board. Mero
capanclment does not give indefeasible Tight to be appoin-
ted., In this connection, provision of Indian Bniluny
Estnblishmcnt'Mhhual Vol. I (Revisecd Edition 1989 ) parn
113 mny be referred to which reads inter-nlin - "Seleetion
of 2 cnndidate by a Board or a Roilway ndministration

is, however, no guarantee of coployment on the railwny
which is subjecet to his qualifying in the prescribed
meaical examinntion and %0 his being otherwise suitable
for scrvice under Governmcnt." It yns nlso mhde clear

to the applicant that the scleetion of the candidate by
the Bailwny Heeruwitment Boand does not confer any right

on the eandidates for the post through General Instruction
No. 17 of the Eaployment Notice Wo. 1/95, ngninst which
the applicant made his aPpplication for the post of Junior

Stenographer (English) in seale fse1200-2040/~,

5. That with regard to the statements made in para-
graph 6411 of the applicntion, it is stated that the ligt
of 16 enndidates including the name of the applicant was
reeomnended on 9,11.95 to the rcspondent no, 2 for appoint-
nent. The respondent no. 2 in his tuwrn whige processing

the ensc ¢gfor scrunity of the bio=-data and other

Contdeeee3
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docunents cbe. as requizred, received from the Rallway

ecruitment Board along with the list of 16 cnndidates,

received cdmplaints of malpractices and gross irrcgularities
in the sclection process. Confidentinl letter from the
Chicf Vigilance Officer, H.F. Lailway, Haligaon, was rececived
ndvising the respondent noe. 2 to pend offering letter of
appointmcnt, Bhe letter of the Chicef Vigilance Offiper,
in fact, recads ns under -
"o ee AS o pumber of complaints have bech received
alleging adoption of malpractices in the above
recruitment and the saﬁo arc ﬁnder investigntion,
it is requested that no nppointment letter for the
post of Jr. Stenographer (Znglish) should be issucd
till a clearancc is given by Vigilance,"
Thus; in vicw of above, respondent no. 2'refrainod
fron taking further action for issuing appoinitment lotters
to the applicant. Subsequently the respondent no. 2 peceived
o letter from Railwny Board, for cancelling the roeruitment
proccedings of dr. Stenégfaphor (BEnglish) due to'numorous
irregularitics detected by the Vigilance Deptt. Copy of

the letter is annexed as ANNEXURE Rs/I.

~

6. That with regord to the stotements nade in parn-

graph 6.12 of the application, the answering vespondent do

not admit anything contrary to relevant records of the case,

Te That with regnrd to the statoments made in parn-

graph 6413 of the applicention, it is stated that this is

COntd.¢.o4
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~ not relevant vith the enscs of 13 applicants agninst O.A.
:fnq. 142/96 t0'155/96, who werc rccommendcd by the Lnilway
'RéCfuitmcnt Board, Guwahati. The advertisement Notice

No« 1/96 dated 20.5.96.was for aduitional 8 posts of Stcno-
grapher (English) in scale B. 1200-2040/-. This has got

no bearing with the pancl in guestion.

Another dmployment Notice No. 2/95, Chtegory No.
ﬁ is for the post of Officef Clerk in scalc B, 950=-1500/-.
Thits cntegory is quite different fronm the cotegory of
Junior Stenographer (English) in seale %.1200-2040/— and
as such, this has no relevance with the ense of Junior
Stenographer (English),
8. That with regard to the statcments made in para=-
&raph 6.14 of the application, the answering respondents

do not admit anything contrary to relevant records of the

CasCe.

9. That the snswering respondents submit that the
nforesaid sclection hns to bb cancelled in view of various
irregularivy and malpinctices in the sclection. As already
Pointcd out abo.c, mexc capanclnent of o candidnte docs
not give any indefensible right of appointment. The
candidntes were well ﬂwhro of the decision to ecancel the
sclection. The said decision has boen taken in the greater
public interest.

Contde...5
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- 10, That the answering respondents crave leave of the
- Hon'ble Tribunal to submit ndditionnl written statenent in

“easc the samc is found to be necessary in due coursc.

11, - That in vicw of the £acts and circumstances stnted
above, the instant application is not maintainable and liable

%0 DC dismissed,

VeRIFICATTION,

I, M- PBRAKMD , aged aboutb _f;}_ja years,
by occupation Railway Service, working as Deguty Chief
Fersonnel Officer of the Northenst Frontier Railway,
do hereby sdlcmnly affirn oand state that the stotenents
made in paragraphs 1 and 2 are truc to my knowledge,

thosc made in pawvngraphs 3 to 8 are truc to ny information

being matters of records add the rests are ny humble sub-

nission before this Hon'ble Tribunal,

v el

DEPULY CHIEF PERSONHEL OFFICER
NOLTHEAST FRONTIER RAITUAY
MAIIGAOE ss GUWAHATI
FPOR & ON BiHALR OF
URION OF INDis.

N gen w1 SfEE (T .,

Dy. Chief Personnel Officer (G)

iaéb kﬁ,gmgﬁ#&mn.

N. F. Rly,, Guwahati-781311,




-6 - ANNEXURE R/I,

- knilwoy Heecruitment Board s: Guwahati,

" No. REB/6/41/90 Dated 0509496,

NOTI Cai,

Sub:s Canccllation of “ecruitmont panels of Stenographers
- (English) in scalc Fs.1200-2040/- under Otegory
No. 7 of Eaployment Notice Ho. 1/95 dtd 26.4.96
and Craft Teacher (Bengnli Mediunm) in senle
fs, 1400-2600/~ under Cat. No. 6 of Employment Notice
No. 3/94 dtd 19.12.94, | -

Railway Bonrd vide their letters No. 95/E(RRB)/

25/13 atd 7.8.96 and 96/E(EEB)/25/13 atd 21.8.95 have

caticelled the Heerubtment pancls of Stenographer (English)
and Craft Teacher (Bul) mentioned on the above subjcet due
to various irrcgularitics. Hence, the Reeruitment pancls
of Stenographer (Bnglish) anu Craft teacher (Bil) stand
cnncelled.s '

Sa/-
(B. Kalitn)
Chairnnn

Rly. Reett. Board ss Guwahati.
5 ) .

Copy foxwarded for information and n/nction tos:-

1. GU(P)/MLG.

2. GM/Vigilance, MLG.

2. Reelt. Sgetion in Office.
4. Notice Bonard.

Sa/-
(B. Xalita)
Chairnman

Rly. Reett., Board :: Guwah-ti.
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BEFOKE THE CENTRAL ADMINISIRATIVE TRIBUHAL
GUWAHATI BENCH.

IN THE MATEER OF s~

Ocdo Noo 149/96

Sontosh Kumar ooe BPplicant,
Vs, | |

Union of Indin & O0Scoeo Respondcntb_so
AND

IN THE MATTER OF :-

Additionnal written statenonts on

behalf of the respondents,
The respondents beg to state as follows 3=

1o That the'ﬁnswering respondents havé alrendy filed
their written statements in the aforesaid O.h. However,
after filing of the written stntémcnts, the applicant praycd
for certain amen&mqnt to the Original Application which has
-s-ince been gllowedo there-nfter, the applicant has filed
consolidated O.A. Instead of repeating the contentions
ralsed in the earlicr writicen statement, the respondents
crave 1oave'of this Hon'ble Tribunal to refer and rcly'mpon

the same at the time of hearing of the instant 0. Ao However,

]&/u‘}‘y I c@n-ba.j,.,z
> \é\ «
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since the amcndment has Dbeen allowed which has now been
incorporated in the consolidated petition, the respondents

bcg to file this ndditional written statement denling with
the amended portion.

24 That the respondents have gone through the

amended portion of the 0.A. and have understood tho contents

thereof. Save and c#ecpt the statements which are specifically

adnitted hercinbelow, other statements nade by the applieant

are categorically denicd. Further, the s#ntements which are

not bome on records are also denicd.

3 That in the carlier puritton statenent, it has
already been stated that the selecetion in question pwmsuent
to which the applicant has staked his claim for

abpointment
has already been concelled in vicw of the vari

ous irregula-
rities nnd malpractices in the

sclection, The irregularitics
found in the selection of Junior Stecnographer in seale

fse 1200-2040/- agninst Employment HNotice No. 1/95 dt 26+44.95

cbnducted by the Railway Reeruwitment Board, Guwah

ati, which
has nccegsinted cancellation of the entir

as follows :2-

¢ sclection are

(a) In the advertisement of Jr. Stenographer, required

qualification was mentioned only as Matriculate witi

1out
indieating anything about the quoalification of diploma

in

Contdeeee3
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éhdrthand and type-writing. The advertisement also did not

- .stipulate produetion of diploma certificante. As a result,
nany of the candidates did not submit the sanmc although
they were qualified both in shorthand and type-writing and
had diplomn certificatc. However, the Railvay Recruitnent
Board, Guwahati, rejected the candidature of nany cligible
candidates on the ground of non-submission of diploma

certificate, thercby desexrving cligible candidates wexe
dcprived of consideration for selcction. .
(b) Sample test checks revealed mistakes in totalling
in the written paper and in computation of marks which has

resulted in cmpanclment of candidates sccuring less marks

and cxelusion of candidates securing nore narks.

(e) ‘

In the recruitment Process, it has been found that

all the three stages of testing, the knowledge and quality

of the candidates have been handled by a single individunl
(Menber Secretary, Railvay Recruitment Board) instead of

getting the works done by different qualified porsons as
under s-

‘(i) Setting of question paper for written test,
(ii) Selection of dictasion Passage,
(iii) Preparation of final narksheect ihcluding narks
for viva=voce tést only donc by MS/BRB himself
vithout any signature from other two rnenbers.

This has waiscd béuﬁts of mnlpraqtioo by MS/ERB,

C()nt(l-... o4’
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(a) As pecr Board's extant instruction 15% of marks for

wrltten test and viva-voce together is required %o be fixed

fo# viva=voce., But in the subject scleetion, RRB/Guwaha ti,

had adopted 15% of the sum total of marks forp writton tost
(200 marks) Shorthand tost (309 narks) a
narks (90 marks),

s well as viva-voce

The narks of shorthand test (300) was thore-
fore irregularly included in computing the marks for
test. This has

viva=voce
allowed the selection authority undue fleoxi-

bility in the final allocation of narks of n candidate though

he might have secured less marks in written tost.

(e) In a number of cnscs it has been noted th
once allotted in the

av narks
shorthand transcription sheots have been

over-written/defaced and new marks allotted, ostensibly to

favour the candidates of evaluator's choice,

(£) It has been noted in some cnscs, that though the

shorthand dictation seripts do not contain certain materialg of

dictated passange, the type transeription shoots contain the

naterial of the dictated bnssage and in a better way. This

indieates ndoption of leDVﬁCthO in conducting the
test.

shorthand

\

(g) On a visunl checking, it has becen noted that in

certain answer seripts (trnsﬂription sheet ) containing poorx

performance, higher marks have been alloted in comparison to

that containing better rerformance.,

Contdeeeed
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Dhe awvove irregularitics in the scleection are only 2

Sillustrative and not exhoustive. In any case, with the

‘above irregularitics detccted in the sclection, the rcspondents
were left with no other option than to cancell the entire
sclection, By doing so, no irfegulnxity hns been committed

by the respondents -rather the same has been done in the

larger publie interest which has nlso brought confidenco

arong the public. The irregularitics were detected upon

an enquiry conducted by the Vigilance Deptt. of the Rnilways
‘qnd in considerntion of such enquiry, the sclection in

question has becn eancelled and the applicant should not

ymexhizn noke any grievance against the sanc,

4, That with regord to the statements made in
paTagraph 6,17 of the O.A., the respondenﬁs reiterate and

reaffimm %he statements made herc-in-above.

5. That under the facts and cirveumstances stated
above, nonc of the grounds urged by the applicant towards
granting the reliefs prayed for are sustainable and accordingly,

the applicant is not entitled to any relief as has been

clained.

6e Ihat in vicw of the faects and circumstances

stated above, the 0.4. is linble to be dismissed with
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VYERIFIGATIOHZN,

I, shri < S 0“:6(“\‘7\ s aged about S8R

years, by occupation knilway Service, working as
Ueputy Chief Personnel Ofiicer of the H.7. Railway
adainistration, do hereby solemnly affirm and state
that the statemonis made in paragraphs 1 apnd 2 arc
true to my knowledge, those made in paragraphs 3 to 5
are tiue to ny information being matters of records of
the case which I belicve to be true and the resis

are ny humble submission before this Hon'ble

Tribunale &YJ/

Lt

DEPUTY CHIBF PERSONNEL OFFICER
NORTHEAST FLONTIER FAIIHAY
MATLIGAON 32 GUUAHATI

POL & OW BEHALFR OF

UNLON OF IiDIA.

i




,f‘
3 T
It
t i ]
~ A
e
'E"" 3,
.4
.| -_.'"'

S

Y
erfivb
voelll

L4 Lo r\

F) \S ’_Q‘:,

. < : o) —
S ¢ &J’I =

I THE CENTRAL ADMIKISTRATIVE TRIBUITAL

4212

TooaLwe ~ GUJAHATI BENCH

o ‘2:‘:_3 — -.*"‘!.""M“ “’S . .

s
AT AL RN

R ’ 0.A.N0.149/96

U RS . v Shri Santosh Kumar ...Applicant.

,t*l‘é 0087 ' - -VS-
% i;z,"*' ' '_ - . Unlon of India & Ors. ...Respondents.

- AlD-

In the mntter of : .

- .Rejoinder of the applic:.nt ~g~inst
the written stntement -nd Adul..ritten

St:otement filed by the respondeunts.

1. - That the copies of written stotement os well -
as Addl.written stxtement filed by the respondents naye
been served upon me through my counsel gnd going t'rough
the contents of both,” I have understood them thorc: "nly.
I consider it necessary to file a.rejoindér and =s such

scme is filed as follows :-

2. Thet in para 5 of the wriﬁten stntement it is
stated that - "....As p number of coupliints h-~ve been
received glleging a~doption of malpractlce in the gbove
recruitment and some are under 1nvest1gaulon, it is
requested that nc appointment letter for the post of
Junior Stenographer(EZnglish) should be issued till clep-
rance given.by vigilance." The respondents held up the
appointment beéause number of compleints h-ve been

received regarding adoption of mplpractice -nd entire

W : Mottt eecansne
UV’// é;b >
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- matter was investigated by vigilance, whereas acting
upon the v1g11ance report the railway bosrd ancelled

the recruitment panel on various irregulasrities and not

5 single word of malpractice was spoken in the ccncella-

=S

tion. order.,

‘- . {
B *

3y L That the ground shown in the Addl.wrltten
4&:,;Q‘T;. stuuement in para 3(a) thut quel“flc tion of 4i ploma

;of shorthﬁnd and type ertlnb was not shown-in the

ek

e advertlsement is not correct. -

I - . T

v - 4: Thet in psra3(e), the statement oes.mhuS,- -
| Ds; ) tat i _

" ﬁ~':’ ] ﬁIn & number of cages it has been ﬁotegvtﬁ;t arks,once
flf: alloted in the snorthand transcrlitlon sheet have been :
' 8ver-wr1+een/defgced end new marks alloted, obstens;bly
L " to favoqr'the candidate of evaluator! s,ch01ce.'AIn_th;s

statement the respondents did not stote that'the mefks \

-
nt

given in the alelcaﬂt's book Was changed'or over-wrltten.
'Inuthls cammection, it is to be sta+ed that in response
o, - tothe advertisement notice 1.e.,Annexure - IIT ,‘mnny
as 2120 c&ndidates epplied and i520fap§earea in the.
written test, out of which 172 were tested in“short hpnd
speed tegt and subsequentky A7 were sent for v1va~voce

test und fﬂnully empanelled candldutes were sent for

appointment.

.

54 That it is very nstural as stated in pora 3(e)
thaﬁ in a nuﬁber of cases it has been noted that markén
once plloted in the shorthand transcriptioh sheet hqve
been over-written/defnced snd new marks aslloted,obstonsibly
to favour the candid.te of evuluator's.choice." In other

WOTrdS eeessese

B ' CS‘xwrFt3A~ euvwneA
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words in the snswer seripts of 125 candldates who were;
S &

declnred unsuccessful this over~wr1t1ng act might have

. done and it never happened in the case of the uppliCQnt.

f;{ . ‘6;",‘4 . ith in reply to the gt atemen% mnde in Para
. ;”LS(L), the appllcanf beg to stote that dictation takein
ﬂ}by one- sbenogrupher does not tally W1th that of énother.~,f'
v ?Ip is aumgnly 1mp0351b1e to repd an@ £o type but;g' Lo
L "“Ehéf%hand script of one @tenographerfbylanéthef'-The jﬂ
appllcant appeured in the gpeed test not to dbtaln ;’
’.dlploma on stenography, but to typE  out correctly the

}1jd1ct tlon anSoge and as such the allegatlon of m~lprhct1ce

3
I3

R . does not eylsts ab all.“ ‘ ﬂ';' o A.f',iﬁ,f

""..7; L ’ Thet in view of the facts stdted above, the
%;’:urltten statement s well as Lhe Addl.wrltten stetement

j;l'flled by the respondenus hgve totglly fullEd to\make out 

Jﬁ.+he case of mqlpractlce and as duch bo*h the documents |
L are no+ tengble unﬂer the 1n and there 1s d very l1t+le,
: help to thls Hon'ble Trlbunal for arr1v1ng at o, correct

'dec151on and as such both the documents ure Without ary

r'merlt

8. 0 That the written statement «nd the Additional

hwrltten stgtement soeuk of crudest form of arbltrarlness
‘;"foected by bias Lnd/or actuated by malafldes.<,

Q. : That the present rejoinder is'filed bongfide

and in the interest of justice,

verification...n..l.

_g_av\f}'m%l'\ va\ﬁ/\/
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VERIFICATION

I, Shri S~ntosh Kumar, son of shri Rrjendr:
"Prasad, nged 21 yeors, by coste O.B.C., by religion

Hindu, resident of Rly, Qr. To.S&C 5(A) Temple Ghot,

| f g@o.Pgndu, Guvahoti-12 do hereby sole mnly offirnm

" nd verify that the éonten?s made in poragraph 1 of
the rejoinder are true to my knowledge and those mxdé;
' in pqugraph'4 are derived from information from the
office of the Rly.gecruitment Bonrd,Guwchsti cnd rest

4 dre hunble submissions before this lion'ble Tribunnl,. <

s

AND I sign this Verificition on this (T duy
of April,1997 ot Guushati. S

Landtesh anwna N
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N TIIE Cm TR AL chlﬂNIuTRATIVE TRIBUY &L

GUWAH ATI BENCH.

IN THE M, ‘ $e

Q.40 NO. 149/94‘ '.':

Sontoe x‘ Kumty «se Applicont.
Vs
Union of Indin& ors:- es+ Rospondonts.
AND T |

IN TIE MATTER OF t-

Roply to tho rojoinder filed by
thoe opplicont.

The answoring respondents beg to state &s follows s-

1, That the answoring rospondents havo gono

through the copy of the rejoinder filod by the applicont

and have undor stood the contoents theroof. Save ond oxeept
tho stotonents which aro gpocifically admittod horo-in-bolow,
other statoronts mndo in tho rojoinder oro cotegoricenlly
denicd. Furthox", tho staterents which are not borno on

rccords arc also denicd.

2, That with rogord to the statenets modo in
paragreiph 1 of the rojoihder, tho answering respondeonts

do not admit onything contrary to the relcvont rocordse.

Contdeceses
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3, ‘qhot with rogard to the statcoonts made in
poraograph 2 of tho réjoindor, the onswering rcapdndonts
beg to stntc that the rceruitnont ponol hos boen concolled
in viow of various irrogularitics os pointed out in the
 vigiloneo roport. Tho irroguleritics portbining to tho
soloction and publiention of the panel have alrcady boon
highlighted in tho additional written stotomont. Invosti-
gotion wos carricd out on tho basis of the complaints,
Irreguloritios in thic ontirc process of sclection inclndos

malpracticos nlso.

| 4. | Thot with rogard to the statoments mado in
paragraph 3 of the rejoinder, while denylng tho contcntions
mnde theroin, the enswering rospondents bog to state that :
in thc advertisorent, submission of diploma cortificnto
along with vapp'l‘l.cation forn was not nontioned &s o conso-
quonce of wideh mmny cligible condidatos 44d nst  submt
ﬂxoir cortificntcs along with tho applicntion fornme Aa'
alromly statod in tho written stutomont, their such
ayplicatims wore rejected on the ground of nonesubrd ssion
of diplomn cortificate which noodless to soy, deprived
nany eligible candidates othorwise oligible for consideration.
In tho tdvorti semrxt, the qualifications stipulnted wos

as undor i=-

*Catogory t 7 - Stonogrophor (English).
Qualificotion s Matriculato.

Contdesees 3 ,i



"quz»mﬁc ﬂcion 'mtricuu»w s specificelly mentioned

- Sp@ed s %30 wnrds pCI‘ m.nmc, and 40 words go
| ~ por minute :m shorthand ond. upe- |
'.'_-t;writing respﬂctiv61y- U
.' "/L‘Knewleage of mndi. Stcne@ﬂ.phy is
o on aﬁdmim :L qm ;ﬁ‘..@icatiqn,:.md
f,lm,ll b@ givcn p z;érﬁncm.. _, |

M é’ﬂ | " 1& tg 30 y@'&l‘&d

- Frdm’ the @;bem,‘it is clc»'m ﬂm ﬂl‘élmu@: '-t‘h.e R

- with requimd Speed in SIsarthand nnzi Typcawriting, the

o wdvermwmnt‘ ziid mt mntifm 'mythmg "!b?;mt the subm ssion

ot‘ dipum certiﬁcotes in rcspcct of Sizorthﬂna md Types

r* ti.w. ':Elms, gomg w ﬂze ”dvertiwmmt, altlvoug}z it

| wes not spc»cim@ tc pmdme the diplomn certificntos but

en scmﬁw f "Jﬁ?lﬂ.@'&‘iim‘i farrzs 8% mu Ws mudu obli a %:ary
as a c@nsequcnce of. wiaicla tlae Re ilw':v Reerui‘tmnt Board
. m,jectaﬁ mny "pplic ti’,m$ @n the gmmd of nm—subnission :
- of ﬁipl@m certific wa m suppori: sf quﬂlific tions in

| 'Sbmtlmnﬁ ond Typ@am*mmg. Necdles 88 1:0 s*’*y, ulwis has

| "-"‘jmsul of s@rims rﬁ.s»mrriage of 31?“‘:1,5.{‘0 nd h*s eauscd

v-'_)fpmjuﬁiﬁa to mny elig,},ble emdid:*t@s who weré otherwise

el

| e?.i@.bm uncicr tlw terms caf the aﬁthiaemn‘t. This hos

’ V&uiﬁ cﬁ the cmtim wmmﬁm pmcess. |

5. N - @1‘ ' Wi‘t!" rcg’\rﬁ to ‘thG sto tcsmnts m‘?ﬁﬁvin

‘ pﬂrsgrmplm 4 'znd 5 af t.ae rejaindcr, %hca "mswerinc msz;on—

_ézcn-.s bc:g o si; te thot in a number of el sea nrks once - ;

cOl'lid c2ese a4: .
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- the em‘:xre selection ‘ﬁ’"" cmcellcd. Aﬁidst the irragulariﬂes

: cov:rw openmil which ecﬂlcss to s'ay, lus brou.ght confidence

..,.llotted wcrce chmgod, avcr written/dofﬁced "nc't new, nark\s ‘ ﬁ o

- mm allot ed b./ tbc. cvaluator. This is ené“ﬁ m‘ tm grounds

for wi\a.cla entire sclecsim ms held to be vitmtcd "‘nd

' accordinglj, the entire selection wﬂs c:mcellcd. As remrds LN

| st *!:enents regﬂrding numbar of cmdid"tes pplied fer the

poﬁt "ppe'\rcd in tbe written test, speed test 'Wt viv'*

. ‘vocc tost, tho ms«mrin& rcspondcents beg to stvta whcn

ivregulz ritws were detac‘ced throu@w—out the procc«s of © ‘
selection 'mongs’a tw s?id emdid ﬁes, ‘*s a polic,/ decismn, |

cro detec‘wd, sucl% canw}.lsti.on cf selc,cti.an Ws the best

to »hc. public in. smer 3., more p:%.r icu:mrly, the cligible

f cmdidatc‘: wlm cit*wr appe md m tlm s@lection or could
- | 'not appear in the sclec@ion becausa of nm-subnission nf
o ﬁCplﬁm cemifie:ztes. zn mct selec‘tion whorein sueh
o irmgulmitws as poinma out in tho additional mttcn"_'

st tcmnt com to ngbﬁ, 11: is irmmrial as; to wbetlwr

thcm was any over-writ:.mg md/or :g;ld.it;iggz ’°f- nov m:‘-mcs: N

E _in *an,r p‘lrticul\‘?r “nwc:" script.. .“!fe somﬁt'im‘ .p‘-rocws . | ')
connot be mﬂividmli w:.d -end will have to be mlmn as z‘i o

""tﬂiele. .Amng ﬂm pplic m:« wim h:eve &pwmachcd this' |

Hen! hle mibmal b,,r i‘iling varim:s Cetisy ie,, hos bcen fcmnd

thet them is mverc-wrxtmg to the marks alrc dj _a].lot cd

by tl»e cvz‘luutor. In sama ensas totalling rﬁ.sta&me werc
iﬂlso dct@c».cﬁ. B?Inntmn m; be mede s:)i‘ olmi ?. J. Dns

\(&pplic«.nt in G A. 146/96), Sn‘t. Kamola Dcﬁm {applic'mt

g@nt@«ru )

T e e [ PoS—
o p



mrks in ti\ﬂ written ex:‘minvtian as ag“.in st z\etual m.rk
’,“116. 'E‘hi.s wos bcc‘mse of n’i.stﬂka 1n tatzﬁlling. If the |

,T‘mrke of writ‘c@n em.mﬁ.n tion s.s correctly caleul.ated (2.16
‘ Zf’x‘mrks) N i.n mm eaae, la.e g;a‘c tot 1 msrks @i‘ 353 ﬁ.netcead ei‘ e
" 361 ‘\.né w@nm na‘c lww been em:mellaﬁg ‘15 in t!w‘b case |
on ghrt sujLe cn«mnmw (®ol2 116,810556) who hﬂs obtatned

;‘A;total of 360 mrks woum !wvo beon emp'melleé. When. such |
- nistakes have been dctected in @ number of coses including

| . ovcsr-writmg m tbc tetal mm'kcs, ccupIc.»d witl}. mny othior

'autlmri ty tlmn tn c ncel the entim, scslee tion. The ‘!ppli cants

' 'c.xpcart. -

[ENP

"T:.. - K
"g" 4.
| | o | vl
: LJ et “L‘;E
1n 0 A. 145/96), Sri Mrittum'*:/ Glmsh (applicant in Ocde p 5 g,‘f} .
f 15@/96) s Shri Rupek Chokreborty ('Mncﬂm in Osde /98) G
Shri Pabi‘hm Ke. Kakoti (pplictnt in Ovhe 151/98). anrx' B
| Pabitrn Kro Kokott lins boan ghown %o have obteined 124 S

'Hirrcgulrmticm “s indicated in tlc 'u}ditionel m'lttm

_at'?tcrx;nts, dcm w'"*s no optim :Left for the co.apetem. -

mmt individu Jd.se thcﬁ.r ez‘sca at the cost: of.‘ the Lrg@n

- V"m’wmat. ,

[

o 6- = Th t the' mswering rcaspsan&enf:e c:*tegoric&lly
‘_“‘f'deny uh@ commtions m"ie in pwr”gi"‘ph 6 of tm: rcjoiné@rs
“:‘::The :#pplic'mt ime ta’cally mqmdarstmd and msmwrpmtcd‘
o .*'>-'_t1= vermnts mde sn paragroph am of the additimal

| ;‘writwn stotemonts. It is not c:)rract ‘thot di.ct:ztccl passages

A‘__takcn in smrmmd c:’mnnt be rc.ad out »1togetmr by & simrtlw.na
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7« . Thet with rcgord to the statermits nodc in
poragrophs 7, 8-and © of the rejoinder, the onsworing
 rspondents catogortenlly deny the contcntions refsod thore-
in and the appliémt is put to the strictost proof thorcof,
i1t 18 catogorically donicd thot thoe writton statements
filad by the respondents speaks of crudest forn of arbitro-
i:inoés offcetcd by binscd ond/or actuctod by nnlafidc.
The scloction in quastion hins bomn c:méellcd vith & viow
to bring £:ﬁ.rneés and tronspironey in the nothod of
sclectione Tho applicont -é:?mnt cloin e o nottor of course
for boing appointed to the rof luny servicce Ardidst tho
irro‘gulb.rit.ies détoc‘__}tad in tho ceatirc process of scloetion, -
there was no’ option loft for tho corpetent authority to
-ctncol tho cntire scloetion which hos brought eonfidence
arong the goneral publie, nore particularly, arongst the
celigible candidatcés.'

. 8, That in viow oi’ tho fécts and eircunstonecs stoted
above, tim cancellation of the soloctim wes just 2and propor |
and the Hon'ble Tribunal would be rcluctant to interfore

with the sano ond the O.4s £1lod by the applicont ig 1l4able
| to be disniesscd with cost,

Vorificttionees eee?

o }
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VERIFICATION

) ~ iy
I, shri _ C CQL‘U/O‘/ y aged about

) 2’7__/_;7091-5, by occupition Roilwny Sorvice, working as
_Deputy Chief personnol 0fficer of the Northenst Fronticr
~Ra§:iwny', do horcby solomly offirn ond state that  the
'e:tatm;xmts nede in paragrophs 1 ond 2 orc true to ny
knowlcdgc, _thbsc m:"dc in poragrophs 3 to 7 are truc to
my infornation belng mottors of rocords of the cascy ond
‘tlze rosts are oy Iunble subnission boforo this Hontblo

.C/L
ai-
/

DEPUTY CHIEF PIRSOIMEL CI'FICER
- FORIEAST FRONTIIR RAILWAY
MALIGAOT ¢+ GUYATATI
FOR & OF BEILLF OF
P
Pl

Tribunale

UNICH OF INDI &

osf‘é d‘\{) oA
,f" v ’\ v
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